
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES¨II SECTION)

DRAFT IⅥ INUTES OF THE NORMS COⅣ IⅣIITTEE― II ⅣIEETING NO.23/81  HELD
ON 23.02.2016

Please Note

For inforrnation of exporters, Norrns Committee¨ II handles aH cases pertaining to

nxation/ratincation of norms for Export Productsね Hing under ITC(HS)Chapter 72 to

76,78 to 80,85.Conlrnunications in respect of cases/pertaining to NC― II Inay be sent to

emJl address:nc2.dg貴のnic.in

ln certain cases the decision of the Norms Committee refers to the Recommendations/

Observations/Deflciencies received fronn the concemed Technical Authority. Wherever

applicable,a scanned copy of such document has been placed at the end ofthe Minutes,

in running serial orders. The conccrncd flrrn/company may go through the samc and

respond accordingly.

Sirnilarly,a scanned copy of the blank Standard Deflciency Format,which may flnd a

rcference in NC decisions,has also been attached in the end.This may also be referred to

by the concerned flrm/company and may be responded accordingly.

Thc Norms Comrnittcc has taken decision only with respect to technical aspect/wastage

norlns. While redecrling the applications, RAs should check that the applicant has

fulflHed aH requircments as prescribed  in policy/procedure including thosc in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th December,2011,Policy Circular
No.14(RE-2012/2009-14,  dated  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any other provisions under

FTP/HBP for EODC.

(lii)

(iV)

The Meeting No. 23181 dated 23.02.2016 of Norms Committee-ll for the year 2015-16

was held on 23.02.2016 under the Chairmanship of Shri Jaikant Singh, Additional Director
General of Foreign Trade to consider the following applications for ratification of norms in

respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade

Policy 2015-20. The following members were present in the meeting:-

SIo No. Name & Designation Department

l. DIPP

2. Shri O.P.Sharma,Jt.Industrial Adviser C&PC

3. Shri K.S.Sodhi,Asstt.Director(ME) MSME

4. Shri Baljit Singh, DDG DGFT

5. Shri Pradyumna Sahu, FTDO DGFT

6. Shri Vinod Kumar Kashyap, F'|DO DGFT

Ayrfr*es 
of the Meeting No. 23181 dated 23.02.2016 was confirmed by the members.
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Case No.:12/17/81¨ ALC2/2015 1Party Name:KE‐ TECHNICAL Meet No/Datc:23/8ト
TEXTILES PVT LTD       ALC2/2015

23.02.2016

.HQ File RLA File Lic.No/Date:0210172542 Defer
:01/81/050/00335lAMl6l :02/241040100188/AM 12l 16.01 .2012 Date:05.04.2016

Decision : NC noted that C&PC Deficiency letter was issued to the company on 23. l2.2}l5
followed by reminder on 25.01 .2016. Reply of the company is still awaited. NC decided to
wait for the reply of the company.

The case stands deferred to 05.04.2016.

Status: Deferred

Case No.:2/8/81‐ ALC2/2013  Party Name:EPSILON
IBATTERIES PVT.LTD.

Meet No/Datc:23/81-   ‐status:Deferred
ALC2/2015
123.02.2016             .

ILic.No/Date:0810120617 Dcfcr

130.04.2013              Datc:05.04.2016

referred tO MoEF. NC decided to send a

Lic No/Date:3210063581  Defer
29.05.2013 Date:05.042016

dccided tO scnd a

Decision : NC observed that the case has been
reminder to MoEF to expedite the comments.

The case stands deferred to 05.04.2016.

Case No.:8/14/81-ALC2/2013  Party Name:ASSOCIATED    Mcet No/Date:23/8ト

PIGMENTS LIMITED      ALC2/2015
‐23.02.2016

Rejected

HQ File RLA File Lic.No/Date:0210189458
:01/81/050/00213lAMl4l :021241040t0001O/AM l4l 08.05.2013

Decision : NC noted that the company has not replied to MSME D/L dated 13.11.2015 and
reminder dated 09.12.2015. Since no reply was received form the company despite repeated
reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:1/23/81‐ALC2/2013  Party Name:MAK CONTROLS MeetNo/Date:23/8卜     status:Deferred
AND SYSTEMS PVT LTD   ALC2/2015

23.02.2016

HQ File

:01/81/050/00118/AM14/

HQ File

:01/81/050/00387/AM14/

IRLA File

:08/24/040/00032/AM14/

RLA File

:32/21/040/00032/AM14/

Decision : NC observed that the case has been referred to MoD. NC
reminder to MoD to expedite the comments.

The case stands deferred to 05.04.201 6.
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HQ Filc

:01/81/050/00484/AM16/

Decision:NC observed
received. NC decided to

the carliest.

RLA F‖ e

:05/23/040/00060/AM14/

123.02.2016             1

Lic.No/Date:0510355879 1Defer

31.05.2013 ,Date:05.04.2016

that application on the subject AA of the company has not yet been

send a reminder to CLA Delhi to forward two sets of application at

´
「 he case stands deferred to 05.04.2016.

Case No.:1/14/81-ALC2/2013  Party Name:TTP Meet No/Date:23/81‐     Status:Deferred

23.02.2016             .

Lic.No/Date:0710098022 ‐Defer

03.09.2013 Datc:05042016

Lic.No/Date:3410037878
12.09.2013

TECHNOLOGIES PRIVATE  ALC2/2015

HQ Filc

:01/81/050/00206/AM14/

HQ File

:01/81/050/00495/AM16/

LIMITED

RLA File

:07/24/040/00155/AM14/

RLA File

i34/24/040/00122/AM14/

Decision : NC observed that clarification from RA is stitl awaited regarding whether the AA
has been issued on net to net basis. NC decided to send a reminder to RA to expedite the reply.

The case stands deferred to 05.04.2016.

Case No.:20/23/81-ALC2/2015 Party Name:WELSPUN CORP  Meet No/Date:23/8ト
LTD.                 IALC2/2015

'23.02.2016

Approved

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No. l2l1412016-TSW17 dated23.02.2016 as under:

Advance Authorization may be ratified as under in line with their other

Advance Authorization No. 3410037877 dated 12.09.2013 for Non Alloy Steel coated

pipes ratified in NC meeting No. 22181 dated 14-01.2014:

L Quantities of export products at St. No. 1,2,3 & 4 may also be specified

as 86894 Meters, 16596 Meters, 3900 Meters & 600 Meters respectively

in addition to their weights.

2. Taking clue from SION at Sl. No. C-1290, quantities of import items may

be allowed as under:

(1)  Quantity ofimport item at Sl.No.l may be allowed as under:
14.3 mm Thk:24067.5 MT

17.5 mm Thk: 5596.8 MT

20.6 mm Thk: 1778.1 MT

Total Quantity of import item may be allowed as applied for i.e.
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31442.41 MT inclusive of 5 o/o wastage.

(ii) Quantity of import item at Sl. No. 2 viz. Welding Wire may be

allowed as applied for i.e. 127579.26 Kgs.

(iii) Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be

allowed as applied for i.e. 66465.51 Kgs inclusive of 5 oh wastage.
(iv)Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed

as 57905 Kgs inclusive of 5 oZ wastage.
(v) Quantities of import items at Sl. No. 5 , 6,7 & 8 viz. Polyethylene

may be allowed as 442246 Kgs., 98643 Kgs., 23181 Kgs. & 6385
Kgs. respectively inclusive of 5 oh wastage.

(vi)Quantity of import item at Sl. No. 9 viz. Internal Epoxy Lining may
be allowed as 39026 Litres inclusive of 5 o/o wastage.

(vii) Quantities of import items at Sl.No. l0 may be allowed within 6 %
of fob value of exports.

RA may take suitable consequential action accordingly.

Case No.:62/2/81¨ALC2/2014  Party Name:CROMPTON
GREAVES LIMITED,

HQ File RLA File
:01/81/050/00063/AM15/       :03/94/040/00901/AM14/

‐
Decislon:NC observed that the reply ofthe flrrn has
‐decided to wait fortheir comments and defer the case.

The case stands deferred tO o5.04.2016.

Case No.:66/2/81¨ALC2/2014  Party NameiCROMPTON
GREAVES LIMITED,

Meet No/Date:23/8卜     status:Deferred
lALC2/2015
‐23.02.2016             .

Lic.No/Date:0310767077 Defcr

‐21.01.2014             1Datc:05.04.2016

been rcfcrred to DHI for commentso NC

Mect No/Datc:23/8ト

ALC2/2015
23.02.2016

Status:Deferred

Lic No/Datc:0310767749 1DeferHQ F‖ e

:01/81/050/00067/AM15/
RLA F‖ e
103/94/040/00498/AM14/ 24.01.2014

been referred tO DHI

IDatc:0504.2016

for cOmments.NC‐Decision:NC observed that the reply ofthe f11lH has
‐decided to、vait for their cOmments and defer the case.

.The case stands deferred t0 05.04.2016.

Case No.:17/2/81‐ALC2/2014 Party Namc:VSM vENTURE
CONTROL SYSTEMS P LTD

19 HQ File RLA File
:01/81/050/00018/AM15/      :o5/24/040/00410/Aヽ 414/

DccisiOn:NC Observed that clariicatiOn from RA is

has been issued on repeat basis.NC decided tO send a

IMcet No/Date:23/81-    ‐status:Deferred
lALC2/2015
123.02.2016             .

:Lic No/Datc:0510378008 1Dcfcr
103.02.2014 Date:0504.2016

still awaited regarding whether the AA
reminder to RA to expedite the reply.
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The case stands deferrcd to 23.02.2016.

Case No.:71/2/81‐ALC2/2014  Party Name:ASSOCIATED    ,Meet No/Datc:23/8ト
PIGMENTS LIMITED      IALC2/2015

123.02.2016

Rejected

HQ F‖ e RLA Filc Lic.No/Date:0210199764

:01/81/050/00072lAMtsl :02/2410401001891AM141 07 .02.2014

11 Decision : NC noted that the company has not replied to MSME D/L dated 13.11.2015 and

reminder dated 09.12.2015. Since no reply was received form the company despite repeated

reminders, the committee decided to reject the case with direction to firm to pay customs duty

& applicable interest for EODC.

RA may take suitable consequential action accordingly.

Casc No.:48/2/81-ALC2/2014 Party NamciVINDHYA
TELELINKS LTD.,

RLA Filc

:11/24/040/00008/AM14/

Mcct No/Datc:23/8卜     Status:Deferred
ALC2/2015
23.02.2016

Lic.No/Datc:l H 0027893  Dcfcr

12.02.2014              Datc:05,04.2016

referred to DoT.NC decided to send a

HQ File

12 :01/81/050/00049/AM15/

Decision : NC observed that the case has been

reminder to DoT to expedite the comments.

The case stands deferred to 05.04.2016.

Case No.:12/2/81‐ ALC2/2014 Party Namc:BHANSALI     IMeet No/Date:23/81‐     Status:Deferred

CABLES&CONDUCTORS  ALC2/2015         ‐

(P)LTD。 ,              23.02.2016

HQ File RLA File :Lic.No/Date:0510379333 1Dcfer

13・
01/81/050/00013/AM15/    :05/23/940190075`今 Y14/    1302.2014         Datc:0504.2016
Dccision : NC observed that the casc has bccn rcfcrred to DoT.  NC dccided to send a

reminderto DoT to cxpedite thc commcnts.

Thc case stands deferrcd to 05.04.2016.

Status:DeferredIMcet No/Date:23/81‐

IALC2/2015

123.02.2016

HQ Filc ‐Lic.No/Datc:0510380166  Defcr

14 :01/81/050/00025/AM15/      .:05/23/040/00537/AM13/      .24.02.2014

Dccision:NC obseⅣed that the case has becn referred to DoT.NC
reminderto DoT to expedite thc comments.

Thc casc stands dcたrrcd to 05.04.2016.

Casc No.:24/2/81-ALC2/2014 Party Namc:BHANSALI
CABLES&CONDUCTORS
(P)LTD.,

IRLA Filc
Date:05.04.2016

decided to send a
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Case No.:86/2/81‐ALC2/2014 Party Name:BHANSALI     Mcet No/Date:23/81¨
CABLES&CONDUCTORS  IALC2/2015
(P)LTD。 ,               23.022016

HQ Filc RLA Filc Lic No/Date:0510380165  Defer

15 :01/81/050/00087/AM15/      :05/23/040/00265/AM13/      124.02.2014             ‐Date:05.04.2016

Decision : NC observed that the case has been referrcd to DoT.  NC decided to send a

reminderto DoT to expedite the cOmments.

The case stands deferred tO o5.04.2016.

Case No.:l/2/81-ALC2l20l4 party Name:ApAR

HQ File

:01/81/050/00002/AM15/

INDUSTRIES LIMITED

RLA Filc

:34/24/040/00001/AM15/

Status: Deferred

Meet No/Date:23/8卜     status:Deferred
ALC2/2015
23.02.2016

Lic.No/Date:3410039725  Defer

0304.2014 Datc:05.042016

Decision : NC observed that application on the subject AA of the company has not yet been
received. NC decided to send a reminder to RA Vadodara to forward two sets of apilication
at the earliest.

The case stands deferred to 05.04.2016.

ICase No.:4/23/81-ALC2/2015 Party Name:AMC

I              ,C00KWARE(INDIA)
.PVT.LTD.

110「i18               1良 LA Filも
17.:01/81/050/00479/AM16/      :o7/24/040/00o46/AM15/

Meet No/Date:23/8ト

ALC2/2015
2302.2016

Lic.No/Date:0710104232
20.05.2014

Mcet No/Datc:23/8ト

ALC2/2015

Status:Deferred

Defer

Date:05.042016

send a cOpy of'Decision :Based on the request of the representative of DIpp, NC decided to
the correct application of the party to them for examination and comments .

The case stands deferred to 05.04.201 6.

case No.:33/8/81-ALCz/20r4 party Name:METENERE LTD. Meet No/Date:23/gl_ Rejected
ALC2|20t5
23.02.2016

HQ File RLA Fite Lic.No/Date:0510388084:01/81/050/00244/AMl5/ :05124/040/00073/AMr51 03.06.2014

16 Decision: NC noted that the company has nor replied to MSME D/L dared 13.11.2015 and
reminder dated 09' 12.2015. Since no reply was received form the company despite repeated
reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

RA may take suitable consequential action accordingly.

の デiMギ響
¨

'Lα

2T4:鐸
諸壮∵
鸞Ё
,

IStatus:DeFerred i

，　
，　
　
う
　
　
ヽ



HQ File

:01/81/050/00349/AM15/

HQ File

:01/81/050/00326/AM15/

HQ File

22101/81/050/00478/AM16/
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RLA File

:02/24/040/00069/AMi5/

Lic.No/Date: O2l O2O43g 5

09.07.2014

23022016

RLA Filc              Lic.No/Date:0910060610 Dcfcr
:09/24/040/00057/AM15/ 08.072014 Date:0504.2016

Decision : NC noted that DIPP Deficiency letter was issued to the firm on Ol.02.2016. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 05.04.2016.

Case No.:12/11/81‐ ALC2/2014 Party Name:ASSOCIATED    IMcet No/Date:23/81‐    IReiected
PIGMENTS LIMITED      ALC2/2015

23.02.2016

20 Decision :NC noted that the company has not replied to MSME E)/L dated 13.11.2015 andl

renlinder dated 09.12.2015.Since no reply was received fornl the company despite repeatedl

reminders,the committee decided to rtteCt the casc whh direction to■ rm to pay customs duty

&applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:29/11/81‐ ALC2/2014 Party Name:ALSTOM INDIA IMeet No/Date:23/81‐    IStatus:Deferred i
LIPИITED,               .ALC2/2015           1

23.02.2016             ‐

HQ File              RLA File             ,Lic.No/Date:3410040368 1Defer
:01/81/050/00343/AM15/      :34/24/040/00013/AM15/       16.07.2014             1Date:05.042016

Decision:NC observed thatthe reply ofthe flrm has been referred to DHI for comments.NC‐

decided to wait for their comments and deferthe case.

The case stands deferred to 05.04.2016.

Casc No。 :3/23/81‐ ALC2/2015 Party Name:ANAND TEKNOW MeetNo/Date:23/8卜    Status:Deferred l
AIDS ENGINEERING INDIA ALC2/2015                  1
LTD

RLA File

:31/83/040/00093/AM15/

12302.2016

1Lic.No/Date:3110064619
‐
25.07.2014

IDcfcr

lDate:05.04.2016

Decision : NC observed that the case has been referred to MoS. NC decided to send a
reminder to MoS to expedite the comments.

,The case stands deferred to 05.04.2016.

23

Case No.:6/11/81-ALC2/2014 Party NameiSIECHEM
TECHNOLOGIES PRIVATE
LIMITED

IMcet No/Date:23/8卜    IStatus:Deferred l
ALC2/2015                   ‐

123.02.2016             1              1

lLic.No/Date:0410159H6 1Defer      l
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:01/81/050/00320/AM15/ :04/24/040/00091/AM15/

Decision : NC observed that the case has been

reminderto DoT to expedite the comments.

The case stands deferred to 05.04.2016.

Case No.:36/11/81-ALC2/2014 Party Name:INDO C00L Meet No/Datc:23/81‐ Status:Deferred

f)efer
Date:05.04.20 I 6

for comments.

Rejected

Lic.No/Date:0210204734
08.08.2014

Meet No/Date:23/81‐    Reiected
ALC2/2015
23.02.2016

Lic.No/Date:0510390703

22.08.2014

Meet No/Datc:23/8卜     Status:Deferred
ALC2/2015
23.02.2016

Lic.No/Datc:0710106521  Dcfcr
25.08.2014              Datc:05.042016

28.072014

referred to DoT.

Datc:05.04.2016

NC decidcd to send a

COMPOSITES PRIVATE    ALC2/2015
LIMITED               23 02.2016

HQ Filc RLA Filc Lic.No/Datc:0410159126

0108.2014
24 :01/81/050/00350/AM15/      :04/24/040/00101/AM15/

Decision:NC observed that the reply ofthe flrrn has been rcferred to C&PC

NC decided to wait fortheir comments and deferthe case.

The case stands deferred to 05.04.2016.

ICase No.:86/11/81¨ ALC2/2014 1Party Namc:ASSOCIATED    Meet No/Date:23/8ト
I                    PIGMENTS LIMITED      ALC2/2015

23.02.2016

25 Decision: NC noted that the company has not replied to MSME D/L dated 13.11.2015 and

reminder dated 09.12.2015. Since no reply was received form the company despite repeated

reminders, the committee decided to reject the case with direction to firm to pay customs duty

& applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:54/lll8l-ALC2l20l4 Party Name:METENERE LTD.

HQ File

:01/81/050/00400/AM15/

HQ File

:O1/81/050/00368/AM15/

ICase No。 :2/11/81‐ALC2/2014

‐HQ File

:01/81/050/00316/AM15/

RLA File

:02/24/040/00091/AM15/

RLA File

:05/24/040/00178/AM15/

'Party Name:TTP
TECHNOLOGIES PRIVATE
ILIM ITED

RLA Filc

■07/24/040/00170/Aヽ 415/

Decision: NC notedthatthe company has notreplied to MSME D/L dated 13.11.2015 and

reminder dated 09.12.2015. Since no reply was received form the company despite repeated
,reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

RA may take suitable consequential action accordingly.
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Decision : NC observed that application on the subject AA
received. NC decided to send a reminder to RA Bangalore
at the earliest.

ofthe company has not yet been
to forward two sets of application

The case stands deferred to 05.04.2016.

う
‘

Case No.:16/23/81-ALC2/2015 Party Name:CASABLANCA
INDUSTRIES PRIVATE
LIMITED

RLA File tic.No/Datc:051039111l  Defer

Meet No/Date:23/81-    Status:Deferred
tALC2/2015

2302.2016

12.09.2014 Datc:05.04.2016

AA of the company has not yet been

to forward two sets of application at

HQ Filc

:01/81/050/00491/AM16/      :05/23/040/00243/AM15/       1

Decision:NC observed that application on the suttect

received.NC decided to send a reminderto CLA Delhi

the earHest.

The case stands deferred to 05.04.2016.

Case No.:17/23/81-ALC2/2015 Party Name:AUTOMOTIVE   IMeet No/Date:23/8ト
STEEL PIPE INDIA PRIVATE :ALC2/2015

29

Dccision:NC decided to ratitt the nOrms of above AA as per wntten comments of DIPP

vide U.O.No.12/14/2016-TSヽ V/29 dated 23.02.2016 as under:

l. Word " of relevant grade and thickness " may be suffixed with the description
of import item and its quantity may be allowed as applied for i.e. 5250 MT as

1.05 Kgs./Kg. content in the export product after taking clue from SION C -
593.

RA may take suitable consequential action accordingly.

HQ File

:01/81/050/00492/AM16/

LIMITED

RLA File

:04/24/040/00130/AM15/

23.02.2016

1Lic.No/Date:0410159450

19.09.2014

Approved

Status:Deferred

Defer

Date:05.04.2016

NC decided to

Case No.:10/23/81¨ ALC2/2015 Party Name:URETHANE
ELASTOMERS

Meet No/Date:23/81‐

IALC2/2015

123.02.2016

両
雨

~~   

回

而 直

~~~~~

:01/81/050/00485/AM16/      :04/24/040/00199/AM15/      11 11.2014

Decision:NC obscrved that thc casc has been referred to MSME(Chem.).

scnd a remindcrto MSME(Chem.)tO eXpeditc the comments.

The case stands deferred to 05.04.2016.

Case No.:15/23/81‐ ALC2/2015
31
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Party Name:LM WIND
POWER BLADES(INDIA)
PVT LTD

IMcct No/Datc:23/81‐

ALC2/2015
2302.2016

Status:Deferred

鶴 聯 窯麗薫
「



HQ Flle

i01/81/050/00490/AM16/

‐HQ File

321:01/81/050/00570/AM15/

IRLA F‖ e

:07/24/040/00276/AM15/

RLA File

:34/24/040/00214/AM15/

Lic.No/Date:0710106979  Defcr
14.11.2014              Date:0504.2016

referred to C&PC.NC decided to scnd a

Status: Deferred

Lic.No/Datc:3410040713 1Defer

24.11.2014 Date:05.04.2016

for comments.NC

Approved

Lic.No/Date:3410040722

25.ll。 2014

Status: Deferred

12.12.2014 Datc:05.04.2016

Decision : NC observed that the case has been

reminder to them to expedite the comments.

The case stands deferred to 05.04.2016.

Case No.:35/17/81-ALC2/2014 Party Name:ALSTOM INDIA  'Meet No/Date:23/81-
LIMITED,              IALC2/2015

123.02.2016

Decision : NC observed that the reply of the firm has been referred to DHI
decided to wait for their comments and defer the case.

The case stands deferred to 05.04.201 6.

ICase No。 :36/17/81‐ ALC2/2014 1Party Name:ALSTOM INDIA  IMcet No/Date:23/81‐

lLIMITED,               IALC2/2015
,                            123.02.2016

IHQ File

331:01/81/050/00571/AM15/

HQ File

:01/81/050/00591/AM15/

35.

IHQ File

:01/81/050/00488/AM16/

RLA File

:34/24/040/00213/AM15/

RLA File

:07/24/040/00323/AM15/

RLA File
:05/24/040/00423/AM15/

10

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.O. No. 313512015-TSW(B) dated Nil (copy enclosed).

RA may take suitable consequential action accordingly.

Case No。 :56/17/81‐ ALC2/2014 Party Namc:LM WIND POヽ VER'Meet No/Date:23/8ト
.BLADES(INDIA)PVT.LTD  ALC2/2015

123.02.2016

Lic.No/Date:0710107176 1Defer

Decision : NC deliberated the comments furnished by C&PC vide O.M. No.460l 1121112005-
34 PC.ll(Pt. File) dated0l.02.2016andfeltthatwastageof importitemshasnotbeen indicated.

NC decided to refer back the comments to C&PC for further examination and with a request
to furnish comments alongwith item wise wastage. The statement need not contain duty
scheme. Chairman also felt that number of inputs for a rotor blade seemed on higher side.
The sizeldimension of rotor blade (Export Product) should also be indicated.

The case stands deferred to 05.04.2016.

Case No.:13/23/81-ALC2/2015 Party Name:METENERE LTD. Meet NoiDate:23181- Status:Deferred
ALC2/2015
23.02.2016             1

Lic.No/Date:0510392478 1Defer

18.12.2014         1Date:05.042016



Decision : NC observed that the case has been referred to MSME. NC decided to send a

reminder to them to expedite the comments.

The case stands deferred to 05.04.2016.

Decision :The following representatives ol'M/s Bilcare Limited have

Hearing with the Norms Committee.

i) Ms. Seema Lohar- AGM- Exim & Ligistics &
36 ii) Shri Sandeep Munot - Assistant Manager

NC observed that the export & import items are different than what the party said. The

representatives of the party have also accepted their mistake. They also said that they have

never imported printed Aluminium Foil and as such they have agreed to revise their

application. NC therefore decided to close the case at present and the case will be considered

ai'and when revised application will be received from the party.NC also observed that RA

should take care in future and in case they have allowed such AAs they need to be reviewed.

RA may take suitable consequential action accordingly'

Case No.:84/17/81‐ ALC2/2014 Party Name:BILCARE
LIヽ41TED

IMcet No/Date:23/81‐     Status:Deferred
lALC2/2015          1
123.02.2016

1Lic.No/Datc:3H0065219 1Defer

2001.2015 I)ate:0504.2016

attended the Personal

Status:Deferred

HQ File

:01/81/050/00619/AM15/

HQ Filc

:01/81/050/00561/AM15/

RLA Flle

:31/83/040/00228/AM15/

RLA File

:32/21/040/00162/AM15/

Case No.:26/17/81‐ ALC2/2014 Party Name:MAK CONTROLS MeetNo/Date:23/81-
AND SYSTEMS PVT LTD.  ALC2/2015

123.02.2016

ILic.No/Datei3210077400 1Defcr      l
121.01.2015             1 Date:05.042016 1

referred to DoT. NC decided to send a‐

,
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Decision : 卜(C observed that the casc has been

renlinder to them to expedite the conllnents.

Thc case stands deferred to 05.04.2016.

Case No。 :12/23/81-ALC2/2015 Party NameiSHIVA

HQ Filc

3801/81/050/00487/今
M16/

Decision:NC observed
comments.

STAINLESS STEEL PVT
LTD。 ,

RLA Flle

:05/24/040/00494/Aヽ 415/       11.02.2015

that the case has been rcferred to DIPP. NC decided

Mect No/Date123/81‐
IALC2/2015

123.02.2016

.Lic.No/Date:0510393139

Status:Deferred

Dcfer

Date105.04.2016

tO wait ibr their

nds deferrcd to 05.04.2016.

11
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ICase No.:14/23/81‐ ALC2/2015 Party Name:SAGE METALS   ,Mect No/D7ate:23/8ト
LTD.                、ALC2/2015

123.02.2016

Approved

HQ Filc RLA File              lLic.No/Date:0510393361
|:01/81/050/00489/AM16/    :05/24/040/00556/AM15/    25.02.2015

1Decision:NC decided to ratify the norms of above AA on rcpeat basis as per letter
‐No.05/24/40/556/AM15/ZALC― I1/CLA dated 25.02.2015(copy enc10sed).

‐RA rnay take suitable consequential actiOn accOrdingly.

HQ File

:01/81/050/00139/AM16/
RLA File

:03/95/040/01018/AM15/

Case No.:39/5/81-ALC2/2015  Party Name:R.R.KABEL

LIMITED,
‐Meet No/Date:23/81‐    Reiected
:ALC2/2015          1
123.02.2016

1Lic.No/Date:0310794640  1
117.03.2015              1

‐Status:DeFerred

Defcr      ‐
Date:05.04.2016

on ll.12.2015

NC decided tO

Mcet No/Date:23/81‐    ‐status:befelrti
ALC2/2015          ‐

23.02.2016

Lic.No/Date:0710108018 1Defer

15.04.2015             1Date:05.04.2016

49 Decision: NC noted that the company has not replied to MSME D/L dated l3.ll.2Ol5 and
reminder dated 09.12.2015. Since no reply was received form the company despite repeated
reminders, the committee decided to reject the case with direction to firm to pay customs duty
& applicable interest for EODC.

RA may take suitable consequential action accordingly.

‐Case No.:8/5/81‐ ALC2/2015  Party Name:HICAL NSE    IMcet No/Date:23/8ト
ELECTRONICS PRIVATE   IALC2/2015
LIMITED 23.022016

41

‐HQ Filc                ttLA「 Hも               Li`.｀ 0/Dite:0710107う 77.:01/81/050/001o8/AM16/    :o7/24/040/00487/AM15/    3103.2015

Decision:NC noted that DeitY Deflciency letter was issued to the cOmpany

foHOwed by rerninder on 28.01.2016.Reply of the cOmpany is still awaited.

IWait fOrthe reply ofthe cOmpany.

The case stands deferred to 05.04.201 6.

Case No.:7/5 /81-AL,Cit2}ts party Iriame:TATA pOWER
.SOLAR 

SYSTEMS LTD.

HQ File RLA Fite
,Or::01/81/l5OlOOtO7/AMl6/ :07/24/040t0}470tAMt5t

Decision : NC observed that the case has been
reminder to them to expedite the comments.

The case stands deferred to 05.04.201 6.

referred tO MNRE.｀ caさ cidさ a t6 ζ8naム

Party Name: DIANA METALS Mect No/Datc:23/81‐    iヽよ tiζ :bιfeFita
ALC2/2015         ‐

t毎l職計:濾、…



March,20l6 to furnish their reply. NC decided to allow them.

The case stands deferred to 05.04.201 6.

Case No.:2718/81-ALCZlz0ls Party Name:HICAL NSE Meet No/Date:23/8ト

ELECTRONICS PRIVATE   ALC2/2015

47 Decision : NC noted that DeitY Deficiency letter was issued to the company

followed by reminder on 28.01 .2016. Reply of the company is still awaited.

wait for the reply of the company.

The case stands deferred to 05.04.2016.

caseNo.:44l8181-ALC2l20l5 PartyName:MOTHERSON MeetNo/Date:23181-

HQ File

:01/81/050/00171/AM16/

HQ File

48‐
:01/81/050/00188/AM16/

HQ Filc

101/81/050/00189/AM16/

HQ File

:01/81/050/00170/AM16/

LIMITED

RLA File

i07/24/040/00057/AM16/

SUMISYSTEMS LTD.,

RLA File

:05/24/040/00094/AM16/

RLA File

:07/24/040/00080/AM16/

23.02.2016

Lic.No/Date:0710108272

27.05.2015

ALC2/2015
23.02.2016

Lic.No/Date:0510394455

0406.2015

Status:Dcfcrred

‐Defer

‐Date:05.04.2016

on ll.12.2015

NC decidcd to

Status:Deferred

Defer
Date:05.04.2016

for comments.

49

Decision : NC observed that the reply of the firm has been referred to C&PC

NC decided to wait for their comments and defer the case.

The case stands deferred to 05.04.2016.

Case No.:45/8/81-ALC2/2015 Party Name:MOTHERSON   ‐ⅣIcct No/Date:23/81‐
    Status:Deferred

SUMISYSTEMS LTD,     IALC2/2015
‐2302.2016

RLA Flle
:05/24/040/00097/AM16/

Lic.No/Date:0510394456 Dcfcr
04062015 Date:0504.2016

to C&PC for comments.Decision : NC observed that the reply of the firm has been referred

NC decided to wait for their comments and defer the case'

The case stands deferred to 05.04.2016.

50

Case No.:26/8/81-ALC2/2015 Party Name:ZENITH
PRECISION PVT LTD,

Mcet No/Date:23/81‐

ALC2/2015
23.02.2016

Status: Deferred

ILic No/Datc:0710108374 Defer

1606.2015              Datc:05.04.2016

referred to MSME. NC decided to send aDecision : NC observed that the case has been

reminder to them to expedite the comments.

The case stands deferred to 05.04.2016.
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HQ File

:01/81/050/00482/AM16/

Case No.:9/5/81‐ ALC2/2015

HQ File

:01/81/050/001o9/AM16/
45 Decision:ヽ

c noted that

no reply from the nrm

expcdite rcply.

RLA Flle

:04/24/040/00002/AM16/

Party Name:BINDAL
SMELTING PVT LTD

RLA File

2302.2016

Lic.No/Date:0410160412 Defer

16.042015 Date:05.04.2016

Meet No/Date:23/8卜    Status:Deferred
ALC2/2015
23.022016

Lic.No/Date:0810135077  Defcr

22.04.2015 Date:05042016

submit information as per written
dated 23.02.20 I 6 as under:

'Meet No/Date:23/8ト'ALC2/2015
123.02.2016

Decision:NC decided to send a letter to flrm to submit infOrmation as per  written

comments of MSME vide UoO.No.30(131)/15-ME dated ll.09.2015(copy enc10sed).

The case stands deferred to 05.04.2016.

Case No.:8/23/81¨ALC2/2015 Party Name:RATNAMANI
METALS&TUBES LIMITED

HQ File RLA Filc
:01/81/050/00483/AM16/      :08/24/040/00020/AM16/

Decision : NC decided tO send a letter tO flrrll to

comments of DIPP vide U.〇 .No.12/14/2016-TSW/44

l. Outer Diameter (OD), Wall Thickness (WT) and length of Coated
44 and bare pipes.

2. Information in respect of Sl. No. 4 & 5 of Standard Deficiency
Format, separately for coated and bare pipes.

3. Detailed calculations for the quantities of coating materials, at Sl.
No. 2, 3 & 4 and 8, 9 &10, supported by coating thicknesses in the
export products and wastages claimed at each stage of manufacture.

The case stands deferred to 05.04.201 6.

Status: Deferred

Lic.No/Date:0510393999 Defer

MSME Deicienc,letter wttζ  iζsiea to the irtt on 61.oO.2616.As
has been received, NC decided tO send a renlinder tO the flrm to

HQ File

:01/81/050/00181/AM16/

DecisiOn:M/s Larsen&

HYDROCARBON
ENGIN EERING LIMITED

RLA File
:03/95/040/01o64/AM15/

Toubro vide email dated

IThe case stands deferred tO o5.04.2016.

lё
ast N8::3ウ′8′患1:ALё

'/26151P:農
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:品e:L農十
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ま` o/biようj′恵il   lsitttiま DeFelita:
IALC2/2015          1           1
123.02.2016             1              :

ILic.No/Date:0310795786 1Defcr      ‐

108.05.2015         1Date:0504.20161

22.02.2016 has requested fOr time tiH 31st

46
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Case No。 :6/23/81‐ ALC2/2015 Party Namc:JAINSON
CABLESINDlA PVT.LTD.

HQ Filc RLA Filc

:01/81/050/00481/AM16/      :08/24/040/00092/AM16/

Decision : NC dccidcd to send a lcttcr to flrrn to

comments of DIPP vide U.O.No.12/14/2016-TSW/51

Mcet No/Date:23/81‐     Status:Deferred
ALC2/2015
23.02.2016             .

Lic.No/Date:081013561l Defer
03072015 Date:05.042016

submit information as per written
dated 23.02.20 I 6 as under:

I . Voltage rating of cables
2. Size of conductors in cables alongwith quantities of cables in Kms., conductor

size wise.
3. Detailed calculations for the requirement of import item, conductor size wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.

４

５

6. Total requirement of raw material, export product wise, in a tabular form

The case stands deferred to 05.04.2016.

HQ File RLA File

Mcct No/Date:23/81‐

ALC2/2015
23.02.2016

Lic.No/Date:3410041384

52 :01/81/050/00493/AM16/      :34/24/040/00089/AM16/      20.07.2015

Decision:NC observed that the case has been referred to DIPP.NC decided

comments.

Thc casc stands dcferrcd to 05.04.2016.

Case No.:3/8/81-ALC2/2015  Party Namc:APAR
INDUSTRIES LIヽ41TED

MeetNo/Date:23181- Status:Deferred
ALC2/2015
23.02.2016

Lic.No/Date:3410041389

Case No.:18/23/81-ALC2/2015 Party Namc:APAR
INDUSTRIES LIMITED

HQ Filc              RLA File

53 01/81/050/00147/AM16/    :34/子
4/010/09'32`今

Yl'/

Decision:NC observed that the case has been referred

comments.

The case stands deferred to 05.04.2016.

Status:Deferred

Defcr

Date:0504.2016

to、vait for their

21.07.2015

to DIPPo NC

Defer Date:

05.04.2016

decided to wait for their

Meet No/Date:23/8卜     Status:Deferred

ALC2/2015         ‐

23.02.2016             .

Lic No/Date:0510395026 Defcr Datc:
22.07.2015              05.04.2016

rcferred to MoS.  NC decided to send a

Case No.:5/23/81‐ALC2/2015

54 HQ File

:01/81/050/00480/AM16/

Decision:NC observed

li!:)p a-.rru qnq:f;r?,r-r,,
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Party Namc:JAYBEE
LAMINAT10NS PVT LTD

RLA File

:05/23/040/00152/AM16/

that the casc has been l
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rerninder to them to expedite the corllrnents.

The case stands deferred tO o5.04.2016.

Case No。 :43/8/81-ALC2/2015 Party Name:APAR
INDUSTRIES LIMITED

Mect No/Datc:23/81‐     status:Deferred
ALC2/2015
23.02.2016

Lic.No/Date:3410041393 1Defcr Date:I  HQ File
‐  101/81/050/00187/AM16/
55 becision:Nё

 6bsさ rvea

received. NC decided to

at the carliest.

IRLA File

The case stgdl deferred to 05:04.2016:

‐Case No。 :11/23/81‐ ALC2/2015 Party Namc:TBEA ENERGY  Mcct No/Date:23/81‐

(INDIA)PRIVATE LIMITED  ALC2/2015
23.02.2016

HQ File              RLA File lLic.No/Datci341 0041 397 ‐Dcfer Datc:

56 :01/81/050/00486/AM16/      :34/24/040/00123/AM16/      2307.2015              o5.04.2016
‐
Decision:NC observed thtt the case has been referred to DHI.NC decided tO send a
relninder to them tO expedite the corninents.

The case stands deferred tO o5.04.2016.

Case No.:10/14/81-ALC2/2015 Party Name:TOsHIBA

TRANSMISSION&

:34/24/040/00119/AM16/       23.07.2015              o5.04.2016

that application on the sutteCt AA ofthe cOmpany has not yet been

send a rerninder to RA,Vadodara to forward two sets of application

Status: Deferred

Meet No/Date:23/81‐     status:Deferred
ALC2/2015

DISTRIBUTION SYSTEMS  23 02.2016

1 ‐HQ Fi18‐
      ‐

    RLA lli3 ~~          二ic.N8′ bate1691o6`,4」j 58ferbit`:

157101/81/050/00275/AM16/      .:o9/24/040/00209/AM16/      o3.082015              o5.04.2016

1 Decision:NC observed thatthe reply ofthe nrm has been referred to DHI for cOmments.NC
l decided to wait for their comments and defer the case.

|  .The case stands defelTcd t0 05.04.2016.

Case No.:19/23/81‐ ALC2/2015 Party Name:KUMAR
INDUSTRIES

HQ File RLA File

58 :01/81/050/00494/Aヽ416/      :o5/23/040/00194/AM16/

Decision:NC observed that the case has been referred

comments.

The case stands deferred

Mect No/Date:23/81‐

ALC2/2015
23.02.2016

Lic.No/Datc:0510395272

11.08.2015

to DIPP.NC decided

Status:I)eferred

Defer Datc:

05042016

to、vait for their

to 05.04.2016.
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Case No.:6/14/81-ALC2/2015 Party Name:GLAZIUM
FACADES PRIVATE
LIMITED

RLA File

i31/83/040/00067/AM16/

HQ Filc

:01/81/050/00341/AM16/

61 becisi6n:Nё
 o6servcd

received. NC decided to

the earlicst.

Approved

123.02.2016

Lic.No/Datc:3110065614

Mcet No/Date:23/8卜     Status:Deferred
:ALC2/2015

123.02.2016

1Lic.No/Date13H0065618 Defer Date:

10309.2015              ‐05.04.2016

referred to MSME.NC decided to send a

Case No.:4/17/81¨ ALC2/2015  Party Name:INDUSTRIAL    Mcet No/Date:23/81‐
METAL POWDERS(INDIA) IALC2/2015

59 :01/81/050/00327/AM16/       :31/83/040/00081/AM16/       28.082015

Decision:NC decided to ratify thc norms of abovc AA as pcr w● ttcn comments of MSME

vide l.D..No.TL-13024/22/2016-DCMSME dated 27.01.2016(copy enc10sed).

RA may take suitable consequential action accordingly.

HQ Filc

HQ Flle

101/81/050/00271/AM16/

PVT.LTD.

RLA File

60

Decision : NC observed that the case has been

reminder to them to expedite the comments.

The case stands deferred to 05.04.2016.

Case No.:18/17/81‐ ALC2/2015 Party Namc:JINDAL SAヽ V LTD McctNo/Date:23/81‐     Status:Deferred
ALC2/2015         ‐
23.02.2016             .

Lic.No/Datc:0510395537 DeferRLA File

:05/23/040/00229/AM16/ 04.09.2015 Date:05.042016

that application on the subject AA of the company has not yet been

send a reminderto CLA Delhi to forward two sets of application at

The case stands deferred to 05.04.2016.

Case No.:7/17/81‐ALC2/2015  Party Name:PESHWA IMcct No/Date:23/81‐     IApproved
tALC2/2015

‐23.02.2016

Lic.No/Date15210041627  1HQ File

ENGINEERING&WIRE
COMPANY

RLA File

:01/81/050/0033O/AM l6i :521241040100043/AM l61 07 '09'2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

vide U.O. No.1211412016-TSW/62 dated 23.02.2016 as under:
62

l. Net weight of export item may be specified as 46816 Kgs'

Z. Word "Relevant" may be prefixed with the description of import item and its quantity

may be allowed as 47284 Kgs. as l.0l Kgs./Kg. content in the export products.

3. Import item at Sl. No. 2 may be allowed as per packing policy'

RA may take suitable consequential action accordingly.

4:r. {'lJr.W / llL.r)tt. ot f:o, trt,'r' r u.t
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‐
 ICase No.:6/17/81¨ ALC2/2015 Party Name:Z7‐

「 INDIA
‐                     PRIVATE LIMITED

‐ IHQ File              ‐RLA File

,63101/81/050/00329/AM16/      :04/24/040/00134/AM16/

,IDecision:NC obseⅣ ed that the case has been i
‐ lrCminderto them tO cxpedite thc comments.

IThe case stands deferred tO o5.04.2016.

Case No.:14/17/81¨ ALC2/2015 Party Name:COSMO

Mcet No/Date:23/81‐     Status:Deferred
ALC2/2015
‐23.02.2016

1Lic.No/Date:0410161005 1Defer
11009.2015             ,Date:05.04.2016

referred to DeitY.NC decided to send a

IMeet No/Date:23/81-   .Status:Deferred
iALC2/2015         ‐
123.02.2016             .

ILic No/Datc:2210015312 1DeferHQ Filc

FERRITES LTD.,

RLA F‖ e

64 bLcisi6ふ
:漁ё ともちiaさa lo s`五五五 i&tel i6■im lo tu6品 it iAf。1lIIatioA as pさ,  ↓占itcn

l comments of MSME 宙de l.D..No.TL-13024/36/2016-MMM&A― DCMSME  dated
‐  112.02.2016(copy enc10sed).

IThe case stands deferred t0 05.04.2016.

Meet No/Datc:23/81-
. 1                   1CABLES LIMITED       IALC2/2015
1  ,                                                      123.02.2016
. IHQ File              RLA File             lLic.No/Date:0910062668

1   :01/81/050/00338/AM16/      :09/24/040/00252/AM16/      128.09.2015

f50eciま6n iヽ c hotea thtti b静 15818おAと,おtiさi tts tζ

`ed l。

1ムさ8。島1島,
| lfO110Wed by reminder On 25.01.2016.Reply of the cOmpany is still awaled.

: IWait fOrthe reply ofthe cOmpany.

|  IThe case stands deferred to 05.04.2016.

Meet No/Date:23/81‐

‐Status:Deferred

Dcfer

Datc:05.04.2016

on 10.12.2015

NC decided tO

IStatus:Deferred

Defer
lDate:0504.2016

for 20-25 days

ICase No。 :1`/17/81‐ ALC2/2015 Party Name:ITP

166

[キ
『

TRONCSPⅢ vATE 
競 淵 F

HQ File           `RLA File  ~~~~~~~― ――百面馬b藤覇_515百うζウζうIHQ[lle             RLA File             lLic.No/Date:0510395759
101/81/050/00339/AM16/      :o5/23/040/00280/AM16/      .2909.2015

1Decision:The cOmpany vide letter dated 15th February,2016 has rcquested
time tO submit their reply.NC decided to al10w them.

,The case stands deferred to 05.04.201 6.

Party Name:HoRIZON
EXPORTS

RLA File

18

,Megi、も,Dttα

'3/81‐

  StitisIDe籠 :red‐
:ALC2/2015        1         1
123.02.2016             1

1:|ヽ|||¨||"|´,,l Defe11 1111
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Case No。 :8/17/81¨ ALC2/2015

67
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:01/81/050/00331/AM16/ :06/24/040/00018/AM16/ 08102015

Decision : NC noted that DIPP Deficiency letter was issued to the company
followed by reminder on 25.01 .2016. Reply of the company is still awaited.
wait for the reply of the company.

The case stands deferred to 05.04.2016.

IMeet No/Datc:23/81‐

IALC2/2015

2302.2016

Lic.No/Date:1310048022

Datc:0504.2016

on 10.12.2015

NC decided to

Status:Deferred

Defer
Date:05.04.2016

to wait for their

Case No.:1/23/81¨ALC2/2015 Party Name:JLC
ELECTROMET PVT.LTD.,

HQ File

:01/81/050/00476/AM16/

Decision:NC obscrved
comments.

RLA Filc

:13/24/040/00031/AM16/      2910.2015

that the case has been referred to DIPP, N(〕 decided

HQ File RLA Filc Lic.No/Date:0610038249  Defcr

70・
01/81/050400403/AY16/    106/24(040/09031(今 Y16/    109.H2015         Datei05.04.2016
Decision:NC obscrved that the case has been referred to DHI.NC decided to send a
renlindcr to them to cxpedite the cornrnents.

IThe casc stands deferred to 05.04.2016.

The case stands deferred to 05.04.2016.

Case No.:1/17/81-ALC2/2015 Party Name:JST STESALIT
TRANSFORMERS PVT.LTD.,

HQ Filc RLA Filc

:01/81/050/00324/AM16/      :22/24/040/00052/AM16/

Decision:NC obscrved that application on the suttect

rcceived. NC decided to send a reminder to RA,
application at the earliest.

The case stands deferred to 05.04.2016.

‐Case No.:1/20/81-ALC2/2015 Party Namc:BHARAT HEAVY
ELECTRICALS LIMITED

Case No。 :2/17/81-ALC2/2015 Party Name:APAR
INDUSTNES LIMITED

Meet No/Date:23/81‐     Status:Deferred
ALC2/2015
23.02.2016

Lic.No/Date:2210015342 Defer
02.11.2015 Date:05.04.2016

AA of the company has not yet been

Chandigarh to forward two sets of

IMeet No/Date:23/8ト

IALC2/2015
12302.2016

Status: Deferred

IMect No/Datc:23/81‐    Status:Deferred l
lALC2/2015                  1
123.02.2016             .              |

ILic.No/Date:3410041678 1Defer      l
71 HQ File
:01/81/050/00325/AⅣ l16/

‐Decision:NC observed
received. NC decided to

RLA Flle

:34/24/040/00211/AM16/ 11011.2015 Date:0504.2016

that application on the subject AA of the company has not yet been

send a reminder to RA, Vadodara to forward two sets of application

Ⅵぶ 占 ま 熟 ハ"
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case stands deferred to 05.04.2016.

TECHNOLOGIES PRIVATE
LIヽ41TED

Case No. : 2412 3 /81 - ALCZ /20 I 5 Party Name : S I EC HEM

RLA File             Lic.No/Date:0410161430 .Defer

i:04/24/040/00196/AM16/     15.122015          ‐Date:05.04.2016

Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their

case stands deferred to 05.04.2016.

Case No.:25/23/81¨ ALC2/2015 Party Name:SIECHEM Meet No/Datc:23/8ト tus: Deferred
ALC2/2015
23.02.2016

RLA File

:04/24/040/00202/AM16/

Decision : NC observed that the case has been referred to DIPP. NC decidcd to wait for thcir
ments.

case stands deferred to 05.04.201 6.

Meet No/Date:23/81‐

ALC2/2015
23.02.2016

Defer

Date:05.04.2016

Lic.No/Date:2210015383 Dcfer
18.12.2015             1 Datc:05.04.2016

: NC observed that the case has been referred to MSME. NC decided to wait for
cornrnents.

case stands deferred to 05.04.2016.

: NC observed that the case has been referred to DIPP. NC decided to wait for their
ments.

case stands deferred to 05.04.2016.

「
　
　
”
　
　
”　
¨

Status:Deferred

‐

ALC2/2015
23.02.2016

TECHNOLOGIES PRIVATE

:01/81/050/00500/AM16/
Lic.No/Date:0410161439

17.12.2015

Case No.:2/23/81‐ALC2/2015 Party Name:COSMO
FERRITES LTD,

:01/81/050/00477/AM16/

Case No.:22/23/81¨ ALC2/2015 Party Name:RATNAVEER Mcet No/Date:23/8ト

Lic No/Date:3410041770

30.12.2015 Date:05042016

Case No.:23/23/81‐ ALC2/2015 Party Name:RATNAVEER Meet No/Date:23/8ト

HQ File

HQ Filc              RLA Filc

| | (PVT)LTD, 23.02.2016



STAINLESS PRODUCTS    ALC2/2015

HQ File

:01/81/050/00498/AM16/

Decision:NC observed
comments.

The case stands deferred to 05.04.2016.

レ■022∝6    1~~革
而而温:3410041771下落

(PVT)LTD,
IRLA Flle

:34/24/040/00169/AIプ115/ 30.122015 tDate:0504.2016 1

that the case has been referred to DIPP. NC decided to wait for their

Case No.:27/23/81-

ALC2/2015

HQ File

:01/81/050/00502/AM16/

Decision:NC observed
comments.

The case stands defcrred

Case No.:21/23/81-

ALC2/2015

HQ Filc

:01/81/050/00496/AM16/

Decision:NC observed
comments.

Party Name:JINDAL SAW
LTD

RLA F‖ e

105/23/040/00395/AM16/

that the case has bcen referred

‐
Meet No/Date:23/81‐

ALC2/2015
23.02.2016

Lic.No/Date:0510397166

0101.2016

to DIPPo NC decided

Status:Deferred

Defer
Date:05.04.2016

to wait for their

to 05.04.2016。

Party Name:FITEX

INDUSTRIES LTD

RLA File

:30/24/040/00037/AM16/

Meet No/Datc:23/81‐

ALC2/2015
23.02.2016

Lic.No/Date:3010103692

06.01.2016

to DIPPo NC decidcd

Status:Deferred

Defer       l
Date:05.042016 1

to wait for their‐that the case has been referred

The case stands deferred to 05.04.201 6.

Case No.:26/23/81-ALC2/2015 Party Name:SOURIAU INDIA Meet No/Date:23/81‐
PRIVATE LIMITED       ALC2/2015

‐23.02.2016

HQ File

:01/81/050/00501/ANl16/

RLA File
.Lic.No/Date:1010059391

127.01.2016

Status:Deferred‐

Defer     l
lDate:05.04.20161

to wait for theirl

79
:10/24/040/00094/AM16/

comments.

1｀ he case stands deferred to 05.04.2016.

Omine Agenda Meeting No。 23/81 dated 23.02.2016

\ty
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SI.No.576

M/s Savera Auto Com (P)Ltd.Case No. AR
F.No.01/80/050/00042/AM12/DES― IIMceting No.23/81
RA flle no.03/95/040/00946/AMllDatcd:-23.02.2016



Subject: Fixationofad-hocnormSinrespectofAdvanceM
dated 23.03.2011.

Decision : NC noted that the company has no
reminder dated 09.12.2015. Since no reply was received form the company despite repeated
rcminders,the committee decided to rtteCt thC casc with direction to arm to pay custOms duty&

applicable interest fOr EODC.

RA may take suitable consequential action accordin

SI.No.577

M/s. Carclo Technical Plastics (p) Ltd.
Meeting No. 23181 F.No.O1/81/162/0043/AM'14/DES― II
Dated:-23.02.2016 RA File No.1/02/2010:EOU:CSEZ/

Subject: Request of M/s. Carclo Technical
( I 00%EOU) forwarded by Development

Plastics (P) Ltd. Bangalore
Commissioner SCEZ Bangalore

for fixation of scrap/wastage norms.

for comments. NCDecision : NC observed that the reply of t
decided to wait for their comments and defer the case.

The case srands deferred to 05.04.2016.

SI.No.578

M/s. McCom Industries (lndia) private Limited
Meeting No. 23181 File No.01/81/50/00447/AM14/DES.H
Dated:-23.02.2016 RA Filc No.03/95/040/00616/AM14
Subject: Request for ratification of norms in respect of Advance Authorization

No.0310756576 dated ol.11.2013.
Decision : MSME has informea tnffi by the firm as per personal hearing
held have not been submitted by the firm.

The case stands deferred to 05.04.2016.

SI.No.579

Case No. AR M/s. Larsen & Toubro Limited
Meeting No. 23181 File No1 01/81/50/0059/AM12/DES.H
Dated:- 23.02.2016 壁型m璽望二o3/95/040/00721/AMH
Subject: Request fOr mOdincation Of flxed nOrrTls in respect of Advance

AuthorizatiOn No.0310613547 dated Ol.02.2011.
Decision : NC decid"d to 

"ondated 09.02.2016 (copy enclosed) for information of the parry.

RA may take suitable uential action accordinsl

M/s. Narayan Powertech pvt. LimiteO

\d-
iMgr<rr .awqq
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Mceting No.23/81 Filc No.01/81/050/971/AM07/DES.H
Dated:-23.02.2016 RA File No.34/24/040/00179/AM07

Subject: Modiflcation of flxed norms in respect of Advance Authorization No.

3410017503 dated 28.ll.2006

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

l'he case stands deferred to 05.04.2016.

SI.No.581

Case No. AR M/s. Leitwind Shriram Manufacturing Limited
Mceting No.23/81 File No.01/81/50/227/AM14/DES.H

Dated:… 23.02.2016 RA File No.04/24/040/00069/AM14

Subject: Ratiflcation of norms in respect of Advance Authorization No.
0410147963 dated 15.07.2013

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 05.04.2016.

SI.No.582

Case No. AR M/s.AIstom PrQieCtS India Limited

Meeting No.23/81 Filc No.01/81/050/0006/AM13/DES.H

Dated:-23.02.2016 RA File No.34/24/040/00264/AM12

Subject: Fixation of norms flxed in rcspect of Advance Authorization No.

3410033396 dated 05.03.2012.

Decision : NC observed that the case has been referred to DHI. NC decided to send a reminder
to them to expedite the comments.

The case stands deferred to 05.04.2016.

Sl.No.583
Casc No.AR M/s. Alstom Projects India Limited
Meeting No.23/81 File No.01/81/050/00460/AM12/DES.H

Dated:-23.02.2016 RA File No.03/94/040/00910/AM12

Subject: Modiflcation of norms flxed in respect of Advance Authorization No.

0310677472 dated 18.01.2012.

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC

decided to wait for their comments and defer the case.

The case stands deferred to 05.04.2016.

SI.No.584
Case No. AR M/s. Alstom Projects India Limited

Mceting No.23/81 File No.01/81/050/00195/AM13/DES.H

Dated:… 23.02.2016 RA File No.34/24/040/00053/AM13
〆 ' 23
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Subject: I Modification of norrns fixed in respect of Advance Authorization No
3410034345 dated 13.06.2012.

Decision : NC observed that the reply of the firm has been referred to DHI for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 05.04.2016.

SI.No.585

Case No. AR M/s. Toshiba JSW Power Systems Private Limited
Mceting No.23/81 File No.01/81/050/060/AM14

Dated:-23.02.2016 RA File No.04/24/040/00014/AM14

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 041 0l 45237 dated 17 .04.201 3.

Decision : NC noted that DHI Deficiency letter was issued to the firm on 01.02.2016. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 05.04.2016.

SI.No.587

ζ

Case No. AR M/s.Minox Metal Private Lirnited

Meeting No.23/81 File No.01/81/50/00011/AⅣ lll
Dated:-23.02.2016 RA File No.07/24/040/00008/AMll
Subject: Modification/Amendment of ratified norms

Authorization No. 07 1007 0925 dated I 3.04.20 I O
in respect of Advancc

Decision : NC observed that the reply of the firm has been
decided to wait for their comments and defer the case./
'The case stands deferred to 05.04.2016.

referred to MoS for comments. NC
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SI.No.586

Case No. AR M/s. Apar Industries Limited
Mceting No.23/81 File No.01/81/050/0465/AM14

Dated:-23.02.2016 RA File No.34/24/040/00217/AM14

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 341 0038798 dated 23.12.2013.

Decision:NC observed thatthe sutteCt AA ofthe party was rttined in Mceting No.27/81 dated

25.03.2014 in which the word lngot was sufflxed with the description ofimport iterrl at Sl.No.1.

However, the party in their application have stated that they had made illlport before the

ratiflcation ofNorms and hence adding the、 vOrd lngot with thc description ofimport item is not
possible. The representative of E)IPP stated that, in the BiH Of Entries made prior tO the

ratiflcation of nOrms, input has been mentioned as Alunliniunl lngots、 vhile in BiH Of Entries
made ater ratiflcation the word lngots have not been mentiOned.NC therefore, decided to

maintain status quo on the suttect AA.

RA may take suitable cOnsequential actiOn accordingly.



SI.No.588

Case No.AR M/s.Minox Metal Private Lilnited

Meeting No.23/81 Filc No.01/81/50/00432/AM10

Dated:-23.02.2016 RA File No.07/24/040/00391/AM10

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 071006947 0 dated 19.01 .2010.

Decision : NC observed that the reply of the firm has been referred to MoS for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 05.04.201 6.

SI.No.589

Case No. AR M/s.Finolex Cables Limited

Meeting No.23/81 Filc No.O1/81/162/00515/AM13/

Dated:-23.02.2016 RA File No.31/80/040/00104/AM02

Subject: Modification/Amendment of ratified norms in respect of Advance
Authorization No. 3 I 10004038 dated I 1 .06.2001 .

Decision : NC observed that the reply of the firm has been referred to DoT for comments. NC
decided to wait for their comments and defer the case.

The case stands deferred to 05.04.2016.

SI.No.590

Case No. AR M/s. Asiatic Electrical& Switchgear Private Limited

Ⅳleeting No.23/81 File No.01/81/50/271/AM10/

Dated:-23.02.2016 RA File No.05/23/040/00058/AM10

Subject: Modification/Amendment of ratified norms in respect of Advance

Authorization No. 05 1025 I l0l dated l6.l 0.2009.

Decision : NC observed that the case has been referred to DHI. NC decided to send a reminder

to expedite the comments.

]'he case stands deferred to 05.04.2016.

SI No.591

Case No. AR M/s.Gravita lndia Limited

Meeting No.23/81 Filc No.O1/81/050/00313/AM15/

Dated:-23.02.2016 RA File No.13/24/040/00014/AM15/

Subject: Fixation of norins in respect of Advance Authorization No. 1310047400

dated 17.06.2014.

Oecision : NC observed that the case has been referred to MSME. NC decided to send a

reminder to expedite the comments.

'fhe case stands deferred to 05.04.2016.
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Case No. AR M/s. Sumi Motherson Innovative Engineering Limited
Mceting No.23/81 File No.01/81/050/00376/AMl1/
Dated:-23.02.2016 RA Filc No.05/24/040/00460/AM10/
Subject: Fixation of norms in respect of Advance Authorization No.0510258719

dated 17.02.2010.

Decision : NC observed that the case has been
reminder to expedite the comments.

The case stands deferred to 05.04.201 6.

referred to C&PC. NC decided to send a

SI.No.593

Case No. AR M/s. MPP Technologies Private Limited
Meeting No.23/81 File No.01/81/050/00464/AMI1/
Dated:-23.02.2016 RA File No.07/24/040/00268/AMl1/
Subject: Modification/amendment of ratified norms in

Authorization No. 07 1007 4776 dated 12.10.2010.
respect of Advance

Decision:NCobservedthatthecasehasbeenreferr
to expedite the comments.

The case stands deferred to 05.04.2016.

SI.No.594
Case No. AR M/s. Mayfair International
Meeting No.23/81 File No.01/81/050/00558/AM15/
Dated:-23.02.2016 RA File No.03/95/040/00780/AM15/
Subject: Modification/amendment of ratified norms in respect of adr-ance

Authorization No. 03 I 0792255 dated 22.12.201 4.
Decision:NCnotedthatDIPPDeficiencylett".
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 05.04.2016.

SI.No.595

Sl.No.596

M/s. Kiran Udyog
Meeting No.23/81 File No.01/81/050/00451/AM14/
Dated:-23.02.2016 RA File No.09/24/040/00321/AM14/

Fixation of norms in respect of e
dated 04.10.2013.

Decision:NC decided to ratify the nOrms Of above AA as per written comments Of DIPP

(Chem。 )vide U.〇 .No.7/49/2014-TSW/33 dated 12.02.2016 as undcr:

RA may take suitable ial action accordin
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Case No. AR

Subject:



Case No. AR M/s. Shree-Ji Powerlines
Meeting No.23/81 File No.01/81/050/00429/AM14/
Dtted:-23.02.2016 RA File No.03/95/040/00420/AM14/

Subject: Fixation of norms in respect of Advance Authorization No.0310746451

dated 22.08.2013.

Decision : NC noted that DHI Deficiency letter was issued to the firm on 01.02.2016. As no
reply from the firm has been received, NC decided to send a reminder to the firm to expedite
reply.

The case stands deferred to 05.04.2016.

Sl.No.597

Case No. AR M/s. Ratnesh Metal Private Limited
Meeting No.23/81 F.No.01/81/050/00374/AMl1/

Dated:-23.02.2016 RA File No.08/24/040/00256/AM10/

Subject: Modification/amendment of ratified norms in respect of advance

authorization no. 0810085 I l5 dated 21.12.2009.
Decision : NC observed that the case has been referred to MoS. NC decided to send a reminder
to expedite the comments.

The case stands deferred to 05.04.2016.

Sl.No.598

Case No. AR M/s. Friction Metal Fibres (lndia) Private Limited
Meeting No.23/81 HQ File No.:O1/81/050/00337/AM15/

Dated:-23.02.2016 RA File No.:05/23/040/00140/AM15/

Subject: Fixation of norms in respect of Advance Authorization No.0510389786

dated 18.07.2014.

Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No. 30(224y14-ME dated22.02.2016 (copy enclosed).

RA may take suitable consequential action accordingly.

SI.No.599

Case No.AR M/s. Friction Metal Fibres (lndia) Private Limited

Mccting No.23/81 HO File No.:01/81/050/00424/AM15/

Dated:-23.02.2016 RLA File No.:05/23/040/00273/AⅣl15/

Subject: Fixation of norms in respect of Advance Authorization No.0510391350

dated 25.09.2014.

Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide U.O. No. 30(226y14-ME dated22.02.2016 (copy enclosed).

RA may take suitable consequential action accordingly

Sl.No.600
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Case No. AR M/s. Gamesa Wind Turbines Private Limited
Mceting No.23/81 HQ File No.:O1/81/050/00278/AM15/
Dated:-23.02.2016 RA File No.:04/24/040/00004/AM15/
Subject: Fixation of norms in rcspcct of Advancc Authorization No.0410157311

dated 22.04.2014.

Decision:NCobservedthatthecasehasbeenreferredtoDHI.NM
to expedite the comments.

The case stands deferred to 05.04.2016.

SI.No.601

Case No. AR M/s. Rollwell Forge Private Limited
Mceting No.23/81 HQF e No.:01/81/050/00530/AM15/
Dated:… 23.02.2016 RA File No.:24/24/040/00015/AM15/
Subject: Fixation of norms in respect of Advance Authorization No.2410041622

dated 12.ll.2014.

Decision:NCobservedthatthecasehasbeenreferredtootpp'M
comments.

The case stands deferred to 05.04.2016.

SI.No.602

Case No. AR M/s.」 indal Saw Limited

Meeting No.23/81 HQ File No.:01/81/050/00394/AM13/
Dated:‐ 23.02.2016 RA File No.:05/23/040/00398/AM13/
Subject: Modification/amendment of

authorization no. 05 10342444
ratifled norrns

dated 03.01.2013

respect of advance

Decision:NC decided to mOdify the nOrms of above AA as per w」 tten cOmments of DIPP
vide U.0.No.12/14/2016-TSW/A/R-602 dated 23.02.2016 as under:

1.Quantity of impOrt item at SI.No.10(Adhesive)may be mOdincd
as applied for i.e.57.613 MT asperSION C-1290.

2.Quantity of import item at Sl.No.H(PP)may be mOdined as
922.7 ⅣIT taking clue from SION C-1290。
3.Quantity of import item at SI.No.20(Adhesive)may be mOdined
as applied for i.e.0.885 MT asperSION C-1290.

4.Quantity of import item at Sl.No.21(PP)may be modined as
16.726 MT taking clue from sloN C… 1290.
5.Quantity of import item at Sl.No.31(PP)may be modined as
4.965 ⅣIT taking clue frOm SION C-1290.

Case No. AR M/s. Minox Metal Private Limited

ジヾ`
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Meeting No.23/81 HQ Filc No.:O1/81/050/00453/AM10/
Dated:… 23.02.2016 RA File No.:07/24/040/00413/AM10/
Subject: Modification/amendment of ratified norms in respect of advance

authorization no. 0710069856 dated 05.02.2010.
Decision:NCobservedthatthecasehasbeenreferredtoMo
comments.

The case stands deferred to 05.04.2016.

Sl.No.604

Case No. AR M/s. Trafomec India Magnetics Private Limited
Mceting No.23/81 HQ Filc No.:01/81/050/00270/AM13/
Dated:-23.02.2016 RA File No.:07/24/040/00216/AM13/
Subject: FixatiOn of norms in respect of Advance AuthorizatiOn No.0710090674

dated ll.09.2012.

Decision : NC observed that the case has been ref
comments.

'fhe case stands deferred to 05.04.2016.

SI.No.605

Case No. AR M/s. Trafomec India Magnetics Private Limited
Meeting No.23/81 HQ File No.:01/81/050/00325/AM12/
Dated:-23.02.2016 RA File No.:07/24/040/00258/AM12/
Subject: Fixation of norms in respect Of Advance Authorization No.0710083779

dated 08.11.2011.

Decision : NC observed that the case has
comments.

The case stands deferred to 05.04.2016.

SI.No.606

Case No. AR M/s.Williams cOntrols lndia P面 vate Limited

Mceting No.23/81 HQ File No.:O1/81/050/00420/AM14/
Dated:-23.02.2016 RA File No.:31/82/040/00186/AM14/
Subject: Fixation of norms in respect Of Advance AuthorizatiOn No。 3110061138

dated 22.11.2013.

DeitY vidcDccision:NC decided to rati″ the nOrms of above AA as per written comments of
U.O.No.W-27/15/2014 dated 09.H.2015(copy enc10sed).

Sl.No.607

Case No. AR M/s. Angelique International Limited
Meeting No.23/81 HQ File No.:01/81/50/271/AM13/
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Dated:… 23.02.2016 RA File No.:05/23/040/00199/AM13/

Subject: Modification/amendment of ratified norms in respect of advance

authorization no. 051 0334458 dated 12.09.2012.
Decision : NC observed that the case has been referred to DIPP. NC decided to wait for their
comments.

The case stands deferred to 05.04.2016.

SI.No.608

Case No.AR M/s. LM Wind Power Blades (lndia) Private Limited

Mceting No.23/81 HO File No.:01/81/050/00473/AM15/

Dated:… 23.02.2016 RA File No.:07/24/040/00250/AM15/

Subject: Modification/amendment of ratified norms in respect of advance

authorization no. 071 01 06866 dated 20. 1 0.201 4.

Decision : NC observed that the case has been referred to C&PC. NC decided to wait for their

comments.

The case stands deferred to 05.04.2016.

SI.No.609

Case No.AR M/s. Crompton Greaves Limited
Mceting No.23/81 HO File No.:01/81/50/311/AM13/

Dated:-23.02.2016 RA File No.:/

Subject: Fixation of norms in respect of Advance Authorization No. Advance

Authorisation No.03 10709770 dated 20.09 .2012.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their

comments.

The case stands deferred to 05.04.2016.

SI.No.610
Case No.AR M/s. Crompton Greaves Limited
Mceting No.23/81 HO File No.:01/81/050/00505/AM15/

Dated:… 23.02.2016 RA File No.:03/94/040/00268/AM15/

Subject: Fixation of norms in respect of Advance Authorization No. Advance

Authorisation No. 03 I 0789692 dated 26.09.20 I 4.

Decision : NC observed that the case has been referred to DHI. NC decided to wait for their

comments.

The case stands deferred to 05.04.2016.

SI.No.611

M/s. Gallantt Metal Limited, Gandhidham, Kutch, Gujarat

F.No.01/81/061/00001/AM16/DES¨ I1/ting No. 23181

KASEZ Filc No.37/24/040/0006/AM16/:-23.02.2016

嘉
設野露ギ冨要F員礫詭



Subject: I Fixation of norms in respect of advance authorizition no.3710002621
dated 13.01.2016 for import of non alloy steel scrap and export of non

alloy steel barlMS bar.

Decision : NC observed that the case has been referred to MoS. NC decided to wait for their
comments.

The case stands deferred to 05.04.2016.

SI.No.612

Case No. AR M/s. Gallantt Metal Limited, Gandhidham, Kutch, Gujarat
Meeting No. 23181 F.No.01/81/061/00002/AM16/DES― I1/

Dated:-23.02.2016 KASEZ File No.37/24/040/0007/AM16/

Subject: Fixation of norms in respect of advance authorization no. 3710002622
dated 13.01.2016 for import of non alloy steel scrap and export of non
alloy steel bar/MS bar.

Decision : NC observed that the case has 6
comments.

The case stands deferred to 05.04.2016.

SI.No.613

Case No. AR M/s.KEI Industries Limited

Meeting No. 23181 F.No.01/80/162/00892/AM08/DES.1/DES.H/
Datcd:‐ 23.02.2016 RA File No.05/24/040/00362/AM08/
Subject: Modification/amendment in fixed norrns in

authorization no. 05 10207354 dated 08.08 .2007 .

respect of advance

Decision : NC decided to modify the norms of above AA as under:

The applicants vide letters dated 28.12.2015 have stated that they had completed the export
obligation before 26.12.2007 i.e. the date on which norms were ratified and communicated to
them and hence shipping bills generated show description as per advance authorization issued
to them. The company have also stated that it is not possible to amend the description in S/Bills
now at this stage. They have requested for waiver of the condition to suffix words in description
of goods against export products as mentioned in the norrns fixed.

NC deliberated the issue and as per the verbal comments of the of the representative of DIPP
present in the meeting decided to waive the condition (for redemption purpose only) in view of
the fact that the goods have been exported prior to fixation of norms and that the import content
of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

SI.No.614
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Case No. AR M/s.KEI Industries Limitcd

Mceting No.23/81 F.No.01/81/050/00456/AM 14/

Dated:… 23.02.2016 RA Filc No.05/23/040/00415/AM 14/
Subject: Modification/amendment in fixed norms in respect of advance

authorization no. 05 1037 5979 dated 10.01.2014.
Decision : NC decided to modify the norms of above AA as under:-

The applicants vide letters dated 13.07.2015 have stated that they had completed the export
obligation before 30.07.2014 i.e. the date on which norms were ratified and communicated to
them and hence shipping bills generated show description as per advance authorization issued
to them. The company have also stated that it is not possible to amend the description in S/Bills
now at this stage. They have requested for waiver of the condition to suffix words in description
of goods against export products as mentioned in the norms fixed.

NC deliberated the issue and as per the verbal comments of the of the representative of DIPP
present in the meeting decided to waive the condition (for redemption purpose only) in view of
the fact that the goods have been exported prior to fixation of norms and that the import content
of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

SI.No.615

Case No. AR M/s.KEI Industries Limited

Meeting No.23/81 F.No.01/81/050/00011/AM15/

Dated:-23.02.2016 RA File No.05/23/040/00441/AM14/

Modification/amendment in fixed noffns in respect of advance

authorization no. 0510378553 dated 06.02 .2014.
Decision : NC decided to modify the norms of above AA as under:-

The applicants vide letters dated 13.07.2015 have stated that they had completed the export
obligation before 15.07.2014 i.e. the date on which norrns were ratified and communicated to
them and hence shipping bills generated show description as per advance authorization issued
to them. The company have also stated that it is not possible to amend the description in S/Bills
now at this stage. They have requested for waiver of the condition to suffix words in description
of goods against export products as mentioned in the norrns fixed.

NC deliberated the issue and as per the verbal comments of the of the representative of DIPP
present in the meeting decided to waive the condition (for redemption purpose only) in view of
the fact that the goods have been exported prior to fixation of norms and that the import content
of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

Sl.No.616
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SI No.616

M/s.KEHndustries Limited

F No.01/81/050/00146/AM15/
Dated:‐ 23.02.2016 RA Fllc NQ 05/23/040/00535/AM14/

Modification/amendment in fixed @
authorization no. 05 1 03 83277 dated 0 I .04.20 I 4.

Decision : NC decided to moairyffi
The applicants vide letters dated 13.07.2015 have stated that they had completed the expon
obligation before 12.08.2014 i.e. the date on which norms were ritified and communicated to
them and }ence shipping bills generated show description as per advance authorization issued
to them' The company have also stated that it is not possible to amend the description in S/Bills
now at this stage. They have requested for waiver of the condition to suffix words in description
ofgoods against export products as mentioned in the norms fixed.

NC deliberated the issue and as per the verbal comments of the of the representative of DIpp
present in the meeting decided to waive the condition (for redemption purpose only) in view of
the fact that the goods have been exported prior to fixation of norms ani that the import content
of copper etc. is indicated in S/Bills.

Sl.No.617

Case No. AR M/s KEIIndusdes Limited
Meeting No. 23181 F No.01/81/050/00246ノAM15/
Dated■ 23.022016 RA File No.05/23/040/00075/AM15/
Subject: Modification/amendment in fixed norms in respect of advance

authorization no. 05 I 03 88392 dated 09.06.20 I 4.
Decision : NC decided to modiff the norms of above AA as under:-

The applicants vide letters dated 13.07.2015 have stated that they had completed the export
obligation before 15.10.2014 i.e. the date on which norms were ratified and communicated to
them and hence shipping bills generated show description as per advance authorization issued
to them. The company have also stated that it is not possible to amend the description in S/Bills
now at this stage. They have requested for waiver ofthe condition to suffix words in description
ofgoods against export products as mentioned in the norms fixed.

NC deliberated the issue and as per the verbal comments of the of the representative of DIPP
present in the meeting decided to waive the condition (for redemption purpose only) in view of
the fact that the goods have been exported prior to fixation of norms and that the import content
of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.)<:
33 \l-
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Sl.No.618

Case No AR N{/s. Manaksia Limited (Formerly Hindustan Seals Limited)
Mecting No 23/81 File No. 01/81/050/00418/AM15/

Dated:‐ 23.02.2016 RA Flle No 02/24/040/00123/AM15/

Subject: Modiflcation/alnendment in flxed nO=11ls in respcct of Advancc
AuthoHzatiOn No.0210204981 dated 15.09.2014

Decislon:NC observed that the casc has been referred to DIPP NC decided to wait for their

conlments.

The case stands deferred to 05 04.2016.

Date:21.03.2016

Place:New Delh

ジ
(Vinod Kumar Kashyap)

Foreigr Trade Development Officer
C!'.ltt Er<rt .'iqt
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22'2'76

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 23t02t2016 - Case No. 20/23181 (M/s. Welspun Corp Limited )
(Advance Authorization No. 341 0037878 dated 12.09.2013)

Advance Authorization may be ratified as under in line with their other Advance

Authorization No. 3410037977 dated 12.09.2013 for Non Alloy Steel coated pipes ratified

in NC meeting No. 22181 dated 14.01.2014:
1. Quantities of export products at Sl. No. 1,2,3 & 4 may also be specified

as 86894 Meters, 16596 Meters, 3900 Meters & 600 Meters respectively

in addition to their weights.

2. Taking clue from SION at Sl. No. C-1290, quantities of import items may

be allowed as under:

(i) Quantity of import item at Sl. No. 1 may be allowed as under:

14.3 mm Thk:24067.5 MT
17.5 mm Thk: 5596.8 MT
20.6 mm Thk: 1778.1 MT

Total Quantity of import item may be allowed as applied for i.e. 31442.41

MT inclusive of 5 o% wastage.

(ii) Quantity of import item at Sl. No. 2 viz. Welding Wire may be allowed as

applied for i.e. 127579.26Kgs.
(iii) Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

as applied for i.e. 66465.51 Kgs inclusive of 5 o/o wastage.
(iv)Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as

57905 Kgs inclusive of 5 o/o wastage.
(v) Quantities of import items at Sl. No. 5, 6,7 & 8 viz. Polyethylene may be

allowed as 442246 Kgs., 98643 Kgs., 23181 Kgs. & 6385 Kgs.
respectively inclusive of 5 oh wastage.

(vi)Quantity of import item at Sl. No. 9 viz. Intemal Epoxy Lining may be
allowed as 39026 Litres inclusive of 5 oh wastage.

(vii)Quantities of import items at Sl.No. l0 may be allowed within 6 oh of
fob value of exports.

Norms committee may take a view
ノ強

“

,て

(S.K.Jain)
Development Officer

Norms Committee II
E)IPP No.12/14/2016-TSW/7 dated 23/02/2016
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting2310212016 - Case No. l7l23l81 (M/s Automotive Steel Pipe India Private
Limited) (Advance Authorization No. 0410159450 dated 19.09.2014)

Advance Authorisation may be ratified as under:

1. Word " of relevant grade and thickness " may be suffixed with the description of
import item and its quantity may be allowed as applied for i.e. 5250 MT as

1.05 Kgs./Kg. content in the export product after taking clue from SION C - 593.

Norms committee mav take a view

′
ン 靴 i%

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/14/2016-TSW/29 dated 23/02/2016
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Department of Hearry Industry

UdYog Bhavan

Ref: AA No 3410040722 Alstom lVadodra'

Export Product: Rotor pole for 89.3 MW Hydro Electric Generator-

weight per unit 5400 Kg is to be incorporated in the AA'

24 numbers. The

`争

|     |    : :           -  1 .

Applicant haS Clarified that there is no wastage during rnanufacturing Vide theirletter

dated 12/10/2015 encloSed vide DES‐ li note dated 26/10/2015. 』 _udしじuェ
`′
■V′
“
V‐Lピ ｀==V●―――~‐ ●

ThiS has the approVal of」 S(RKS

lndustrial Adviser

Dy DGFT′ DES― ll

丁SW(B)/3/35/2015 dated  1/2016
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QuantitY Per unit
SoNo

4056.5Kg
1 Etaerrirel (tool shpet 2.9mm thiCk

-with 
nil wastage and

accountabilitY clause 9!l-
2… 14

15-16

Copper conductor rectangular sections'
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No.460H/2H/2005-PC.H(Pt.File)
Governmcnt oflndia

Ⅳlinistry ofChelnicals 2貶 Fertilizers

Departnlent of Chemicals&Petrochemicals

Rool■ No.223,A Wing,
ShastH Bhawan,New Delhi-110001
Dated tlle 01ゞ Februaり ,2016

OFFICE ⅣIEⅣ10RANDUⅣ I

Sgb: DGFT fonvarded 8 number of Advance Authorization Applications from M/s.
LIVI Wind Pou'er for the import of inputs for the erport of FRP Rotor Blade - reg

Thc undersigncd is dirccted to rcfcr to DGFT(1)U.0。 Nulllbers and Advance

ALithOrization applications as indicated hcreundcr  07/24/040/00255/AM-14/DES-2 dated

25.09.2015,(2)07/24/040/00472/AM-14/DES-2 dated 25.09.2015,(3)07/24/040/00“ 9/AM‐

15/DES-2 dated 25.09.2015,(4)07/24/040/00125/AM-15/DES-2 datcd 19.09.2015(5)

:;1:;1::|::O161:,Mll篤 :::,:践 1:;:雷!」
'7/::倶

:!/901∫
?tち号;キ :/1)ユitldal謝

07/24/040/00362/AM… 15/DES-2 dated 25.09.2015.

being recomrnended

(O.P. Sharma)
Joint lndlistrial Adviser

Tel:011-23071442

Tcleねx:011-23071187
Email:onlsharmaranic.in

Shri Pradyuman Sahu.
Foreign Trade Development Officer.
Directorate General of Foreigrr Trade.
Depaftrnent of Commerce.
Ministry of Comrnerce and Industry'.
Udyo-e Bharvan. Neu' Delhi
Fax: 2306 2225 /23061 613

島`

不 ゛

All the above mentioned eight applications..rvere examined and
as applied as per the annexure.

This issues rvith the approval of the competent authority.
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10. Total CIF value of lmports applied for
i. ln Rupees フ′187′256.50

ii. ln currency of imports EURO
iii ln EURO 91′ 093.21

11. Tota! FOB/FOR value of Exports to be made, including commission
(ln case of DFRC applications, FOB/FOR value realized may be given)

i. ln Rupees 12′ 341′ 604.66

ii. ln currencv of exports EURO
面.!n EURO 160′280.58

12.Va:ue Addition 75.952%

13. Port of Registration (for the purpose of imports) | cHeruruRt SEA PORT

Or

14.

i. Application made for Export Product Group PLASTiCS

ii. Application made under which Serial No. of SION Not Applicable

ii. Application made under Para 4.7 of FTP: Yes/No Ves

!f Yes, whether Adhoc Norms fixed: Yes/No No

15. Details of items to be exported / supplied under the Authorisation:

SNo Item
Description

Item Technical
Characteristics

/ Quality etc.

rc{Hs)

Code

ｎａＱｕ

Ｗ

Unit of

Measurem
ent

FOB/FOR Value

(in Rs)

FOB/FOR value{in

free:y convertibie

currency)

FRP Rotor

B:ade LM 47.6P 85030010 3 Nos 12341604.66 160280.58 EURO .

＼

FOr LM Wind POWer BladeS(lndial P憫 =Ltd、

F'
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ii. lssuing AuthoritY

|も

一

For lJt Y{tnd Power Blads $ldla} Pl't' lld'

i. EH/SEH/TH/STH/PTH

04042012iii. Date of lssue

31.03.2014

Electronic Fund Transfer No

v. Name of the Bank on which drawn

vi. Bank Branch on which drawn

―亀0-

Status House Details:
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Duty Struclure

／

―
や

１ヽ

１

１

１

１

１

１

１

‐

‐

10+12+2+`■4ADHESIVE VE TrPE A+GT60
10+42+2+1+4PEROXlDE UP CAT AA
40+4242■ 1+4PEROXlDE VE CAT Vヽ ′RED 25/30 KG
0+12+241+0POLYESTER HAND LAY‐ UP GT80

17464474 0+12+2■ 1+0POLYESTER VARTM TYPE A GT95
10+12■ 2+1+4GELCOAT UP TYPE C SPRAY RAL 9018
10+12+2+,+4GELCOAT UP TYPE A BRUSH LM 9018
10+,2+2+`・ 4GELCOAT FILLER UP TYPE A LM 9018
10+12■ 2■ 1+4UP CAT FF VR
0+,2+2+4・ 0POしYESTER VARTM TYPE B GT150
10+,2+2+1+4

10+12■ 2+1+4BALSA GS UNCOATED 150KG/M3 64-95MM
10+12■ 2+1+4BALSA CS UNCOATED 150 KGノ M3 95‐ 15 9MM
10+12+2+1+4BALSA GS UNCOATED 150KG/M3191‐ 31 8 MM
10+12+2+`+4BALSA CS UNCOATED 150KG/M3254‐ 31 8MM
10+12● 2■ 1+4GS UNCOATED 150KG/M3254‐ 38 1 MM
10+12+2● 1● 4GS UNCOATED 150KG/M3381‐ 31 8MM
10+12+2+1+4GS UNCOATED 150KG/M325 4MM
10+12+2● 1■ 4GS UNCOATED 150 KG/M3159-25 4MM
10+`2■ 2+`+4GS UNCOATED 150 KG/M315 9MM
10+12+2+`+4GS uNCOATED 150 KG/M319 1MM
10+12+2+1+4GS uNCOATED 150 KG/M331 8MM
10412■ 241+4BALSA CS UNCOATED 150 KG/M338 1MM
10+12+2■ 1+4BALSA GS UNCOATED 150 KG/M39 5MM
10+12● 2+`+4

10+124241● 4
BALSA GS UNCOATED 150 KG/M36 4MM.

10+12+2+1+4

10+12+2+`44FOAM CONE M30■ULIP BuSHING
10+12● 2+1'4FOAM BLOCK 75ノ 45X75× 575 CABLE
10+12+2■ 1+4FOAM BLOCK TOR01D LM 47 6 P/P21Lps
10+12+2■ 1■PVC‐ FOAM SHEET′ 80KG/M3,60 MM
10+12+2■ 1+

2117469 10+12+2■ 1■ 4PVC― FOAM 80KG/M310MM
10+12+2● 1+4PVC― FOAM SHEET,80KG/M3′ 40MM414117
75+1242+1+4ANCHOR TOR01D ASSY LM 47 6 P/P21LPS
10412+2● 1,4

75+12■ 2+`+4

76+12+2■ 1■ 4BuSHING METALLIZED M30・ TULIP''

響

一

一ミ
一

AsscciatOM:陽
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Si.No
lTEM
CODE

557701

:TEM DESCR:PT10N
QTY PER
BLADE

UOM CATEGORY Tota:Qty
CIF VALUE!N
INR

ClF VALUE IN
EUR0

TOTAL DUTY
EXEMPT10N

lTC(HS)
Code

Duty Structure

115.00 NOS Parts 5183.28 6569 135341 85030020 75+12■ 2+1+4

86.00 NOS Parts 25800 387619 4913 101211 85030020 75+12■ 2■ 1+4
６９

一
７０

300 504581 6395 131751 85030010 75+12+2■ 1+4
034296 RECEPTOR TUNGSTEN 018.5XMl哩 1.00 NOS Parts

1.00 NOS Parts 978000 12395 120381 85030010 0+12+2+1+0
034821

1.00 NOS Parts 3.00 551231 143932 85030010 75■ 12+2+
７２

一
７３

474501 RECヒ Plυ R L
300 486778 6170 127103 85030010 75+12+2+

504401 RECEPTOR TUNGSTEN¢ 18.5XM10X31 1.00 NOS
Parts 300 498947 130280 85030010 75+12+2+

507401
1,00 NOS
4.00 NOS Parts 1200 7441848 94320 1943141 85030010 75+12+2 4

563201
2.00 NOS
NOS

Parts 600 264573 3353 69083 85030090 75+12+2+
564301 weocr PULT GFRP 25X13.4X950/680 BF LEFT

82.00 Parts 24600 8500579 107739 2219587 85030090 75+12■ 2+
564401 WEDG[PULI し卜RP bうスづυ.5スソDυノ

600 264573 3353 69083 85030090 75+12+2+
564501 wroce pulr GFRP 26X13.4xs!91Q99 sI RIGHI- 2.00 NOS Parts

Consumable 92232 1484529 18815 432597 39209959 10+12+2+1+4
092207 307.44 SQMT

767.15 MTR Consumable 230145 3050618 38664 888961 39199090 10■ 12+2 4

307201
266.56 MTR Consumable 79968 10632737 134762 3098418 39269099 10+12+2+

463216 INFUSION MEDIA 4000mm
40.00 NOS Consumable 12000 378605 4799 110327 39269099 10+12+2+

501201
6.00 MTR
NOS

Consumable 1800 350309 4440 102081 39269099 10+12+2
561716 3/12 MM blLlし UNヒ ロ∪bヒ′

Consumable 630.00 7856050 99570 2289281 39269099

39199090

10+12+2+
709127 210.00

10+12+2+
VACOUM BAG 3000MM CF(150m) 1.00 NOS Consumable 300 76892.83 97456 2240685

042814

bd l砒 %aml"ρ 颯
"lt“

印 ∞73

―

■

ト

ー

「 o『 Ltt Wind Power Blade3 0ndla)F～t Ltd.

M:凛熙嗜猪ざ〉、       |
Associate Manager‐ Scheduier Operaton●.

Matena:s&Resources
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%
No 46011ノ43/2014-PC― ll
Government ofindia

Ministry of Chemicals&Fertilizers

Department of Chemicals&Petrochemicals

゛ "“

＼、

Shastn maぶぽ臨端鵬
Dated the October ol, 2015

0FFiCE MEMORANDUM

Sub: ApplicatiOn from Mノs.Bilcare Limited,Pune forissue of advance licence

(Licence No. 3110065219 dated 20.01.2015) for eXport Of coated

_  Aluminium Foil(Printedノ Unprinted)and corresponding import_reg.

The undersigned is directed to refer to U O No 01/81/050/00619/AM―
15/DES-2/146 dated 27 02 2015 from D G Ftt on the sublect cled abOve  The
propOsal ofthe firm has been examined in this OfFice The Department of chemicals

ti[ill::l「』:|:]ISrec°

mmends the present Advance Authoriz,ti° n ApplicatiOn on the

SL No(il

Name of Export ltem(s) Qutin
Kq

Name of lmport ltem(s) Qty in

Kgsi
Coateo Aluminium Fo‖ (18 Micron to
30 M cron)― Unp‖nted

One KG Aluminium Fo‖ (Unpttnted) 10016

SL No.(lil

Name of Export ltem(s) Qutin
Kq

Name of lmport ltem(s) Qty in

KgS
Coated Aluminium Foil (18 Micron to
30 Micron) - Printed

One KG Aluminium Fol(Pp‖ nted) 105

This has approval of the competent authority.

」oint industrial Advisё l
Tel:011‐23071442

Telefax:011‐ 23o71187
Emゴ |:omsharmaΩ Jё ぃ

Shn Pradumn sahoo,
FOreign Trade Development OffiCer,

Directorate General of Foreign ttrade,

Department of Commerce,
Ministry of commerce and lndustry:
Udyo9 Bhawan,New Delhi
Tel No 23061662,Extn 267
Fax:23062225/23061613

一 均ろ―

ヽ ハ
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No.46011ノ43/2014-PC― ll
Government oflndia

Ministry Of Chemicals&Fertilizers

Department of Chemicals&Petrochemicals

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-1 10 001

Dated the November 16, 2015

OFFICE MEMORANDUM

Sub : Application from M/s. Bilcare Limited, Pune for issue of advance licence
(Licence No.3110065219 dated 20.01.2015) for export of Coated
Aluminium Foil (Printed/Unprinted) and corresponding import - reg.

The undersigned is directed to refer to our earlier Office Memorandum of
even number dated 01.10.2015 (copy enclosed) on the subject cited above. The
proposal of the firm has been examined in this office. The Department of Chemicals &
Petrochemicals recommends the present Advance Authorization Application on the
following basis :-

SL No.(i)

Name of Export ltem(s) ｎＱｕ

Ｋ。

Name of lmport ltem(s) Qty.in

Kqs
Coated Aluminium Foil (18 Micron to
30 Micron) - Unprinted

One KG Aluminium Foil (Unprinted) 1.0016

SL No.(li)

Name of Export ltem(s) ｎＱｕ
陥

Name of lmport ltem(s) ｎＱｔｙ
．
Ｋ。ｓ

Coated Aluminium Foil(18 Micron to

30 Micron)― Printed

One KG Aluminium Foil (Printed) 1,05

Earlier there was typographical error. lnconvenience is regretted.

This has approval of the competent authority.

Joint lndustrial Adviser

丁el:011-23071442
Telefax:011-23071187
Email:omsharmaΩ nic.in

,- ',rt, i

Shri Pradumn Sahoo,
Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,
Ministry of Commerce and lndustry,
Udyog Bhawan, New Delhi
Tel. No. 23061562, Extn. 267
Fax: 2306 2225123061 61 3

?r,.J'" a:-l'n-)v.l*o-
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GOVERNⅣIENT oF INDIA
MINISTRY OF CoMMERCE&INDliS′ 丁RY

●|   l gっ

F'ilc N()o5/24/4(ン 556/A"i15/ZALC― I1/cI_´A

丁o

[:;IIElllr、
ncral of Forcign Tradc

卜《c、vI)clhi_11()oll

ハ  OF「 rFのF THE ADDITIoNAL DRECToR GENEM鷺

:賢:ユ罵 :薔織 黒 胤 L

´
A―■「ING3 NDRAPRASTHA BHAヽ 17AN,NDRAPRASTHA

[)atじてi 25.()2.2015

(PRODI」CTSI EHGINEERING(AC― II)
準プ

/

Therefore. this office is not
norrns. This is tbr vour k-ind

sending sets of application to you for the ratificati.n of ad h.c
in{bnnation piease.

For ADDITIONAL

YOursねithiliv.
:  ヽ
■・ ・|

ヽ

′

Subject: Granting of Advance Authorization No.0sr039336l rtated 25.02.20Is ro M/s SAGEIVIETALS LTD.

i"t"s ;l''ri;r }i|]*q lrD- , had hpplied for advancc authorizarion under para 4.7.i ofHBP-2009-li (vol'l)- After examinaiion of the case, rhe subject authorizarion has beeni issued under following (ticked) para.

/1選
ЪI祥繕:距翼瑠 紹1lⅧ」婦謝鶏器導撮轟織l三ン

輛S
Under P機 3_9.1 0fPdicvこ rcuhr NO.20 dtt」

′

こ 1う。百語
lJnder Paa 3.7 of POlicv circular No.20 dated o5.12.2007.

つ

一

１

）

―

く
　

ヽ
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夢

・↑
・量

・̈・
〓降

≒

(CHAヽ c責AL BHATTACIIARTA)
FORF_lGN■ 'RADE DEVELOPⅣIENT OFFICER
DIRECToR GENERAL O「 FOREIGヽ Tl《ADE

El■ ail i c^bhatacha■ 'a(IIniC.:研
T elephOnc N().l111_2337911110113(Extn.114)
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GOVERNDIENT OF INIDIA             'P'=フ
ハ                  颯Ч:ヽ こnて、ョ.:ザに‖ヽ雷)廿珊¬口

MINISTRY OF COMMUNICAT10NS AND INFORⅣ 賦 T10N TECHNOLOGY

轟 ぽ 齢 鎌 響 ¶1面哺 輸
DEPARTRIENT OF ELECTRONICS AND INFORM□ T10N TECIINOLOGY

Website:― .delttgO■in

濯 .…J(7狙 ЯⅢ w     F・
III111‐ :、 1亀

,。.“6

1       0 3 「L3 !|10
M/s Hical NSE Elcctronics Pvt Ltd     :
Survcy No 46&47,PaIPhasc H     l  ll,、・ 1・‐…''l  i
Eにctront C●         I^」 三二:■ ― = .Bangalore-560100

Sub:‐  Application for ratiflcation ofno:llis ofAdvancc Liccncc No 0710107977 dated 31 3 2015

for cxport of``intcgrated Wiring Hamcsscs".

づ́
:    S・

,

Plcasc refcr to your letter datcd ll 12.2015 fopvarding the infollllation on thc subiCCt

mentioncd abovc

2.      In this rcgard it is statcd that you havc not provided the dctails of、 ″astagc involvcd in

the manufacturing process.You arc rcquested to providc thc satlnc to cnablc furthcr processing of

the proposal.

ヽ ' Copy to:

 ́            ヽもh」 Pradyumna Sahu  wrt DGFT U O No 01/81/50/AM15/DES I1/30 datcd 9 6 2015・::11111   33晃 FT
ll■ I NttPm

一為
`一

Ｙ。
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―    ELECTRONiCS INDIA言ヽ爺-110003        "″ oゎ Need`昴″おn ChⅢ

…

赫 ELECTRONICS NIKETAN
6,C.G.0.COMPLEX
NEW DELHI‐ 1101X13
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Offlce Ofthc devclopment Commissioncr

Micro small&medium Enterpriscs

MECHANICAL DIVISION

30(131)/15-ME

Subject: AA no 0410160412 dated 16.04.15 in respect of IWs Diana metals.

The following information is iequired from the unit:-

Detailed technical drawing with dimension of each export product.

Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

Weight of each export product along with percent wastage claimed.

Size and specification including grade, composition, range, thickness etc of the items

proposed for import.

●

　

●

●

　

●

タ

■ittli":1.:

"軋
冶

AD(ME)

eHtE ErErt qt7€rrr
vtN<rct xutaan xAeHYAP

,Hl'l"nm""g:ixI-"Ynr#.
o,, lT: I ..-ff ff..fl SFII:Tiffi ".qrBrrn: . :,.-in;g).Prl ol-Comot6
- " -, i:: - 

-" L's. 
^" 

*, "tliE9, r',

This issues with the approval of Director (ME)

Shri P.Sahun FTDO,DGFT Udvog Bhawan New Delhi

O/o The DC(MSME)ID notc no 30(131)/15-ME dated H.09.15

≒  ,   ・
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 23t0212016 - Case No. 8/23181 ( M/s. Ratnamani Metals & Tubes

Limited ) (Advance Authorization No.0810135077 dated 22.04.2015)

Firm may be asked to submit the following information:

1. Outer Diameter (OD), Wall Thickness (WT) and lenglh of Coated

and bare pipes.

2. Information in respect of Sl. No. 4 & 5 of Standard Deficiency

Format, separately for coated and bare pipes.

3. Detailed calculations for the quantities of coating materials, at Sl.

No. 2, 3 & 4 and 8,9 &10, supported by coating thicknesses in the

export products and wastages claimed at each stage of manufacture.

Norms committee maY take a view

みψ
5」 .p、 /√

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/14/2016-TSW/44 dated 23/02/2016

,1'・ ,(′ '4 ■
■.`=ヽ ′●・ 'ヽ1、
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suaed鷲計:搬.:譜闘∬111:隅竃ΨFi設指ツ
0795786

To: "nc2 dgftoniC inmく nc2 dgft@niC in>

Date: 02ノ 22ノ1610:38 AM

Fromi Shallesh Agrawa!く Shal!esh Agrawal@larSentOubro com>

irnage001 ipg(3kB)

Dear Sir,

We thank the Norms Committee (NC) for their support in our export endeavors and Nation Building. As

you are aware that we have received this prestigious order from ONGC for manufacture and supply of

Risers and had applied for an Advance Authorization. We are in the process of compiling the data

required for ratification of norms.

We, therefore, request the NC to allow us further one month's time (till 31tt March, 2016) to furnish the

data for ratification of norms.

We look forward to your kind consideration in the matter'

Kind Regards

Shailesh Agrawal

Shailesh Agrawal

Dy. General Manager

Larsen & Toubro Limited

Cotporate Office, New Delhi

lo Floor, AmbadeeP Building

14 Kasturba Gandhi Marg

New Delhi 110 001.

Tel: +91 - 11 -4150 9962

Mob: +91 9810413736

Emait : shailesh. agrawal@larrentoubro.om
..f\.(b)t ll.nsexe ftxrano\IJ
Larsen & Toubro Limited

www.larsentoubro.com

This Email may contain confidential or privileged information for the intended recipient (s). lf you are not the intended

recipient, please do not use or disseminate the information, notiff the sender and delete it from your system'
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GOVERNMENT OFINDIA
赫 象 Ψ ¶

―
赫

MINISTRY OF COMMUNICAT10NS AND INFORDIAT10N TECHNOLOGY

議 ず 爺 象 Ψ・ ず潮 哺
師

DEPARTMENT OF ELECTRONICS AND INFORMAT10N TECHNOLOGY
Website:www.deity.go■ in
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,′
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イイ

轟

囀 91

No,………….

E+{ffiFf{*il{
0,fr.*.efr.6tur*{€
dftffi-rrooor

柿
Date...28101:2016t7(38)/201s-rPHW

IWs. HicalNSE Electronics Pvt. Ltd.
Survey No. 46& 47,Part Phase I I
Electronic City
Bangalore-560100

Copy to:

む̈

Sub:- Application for ratification of norms of Advance Licence No. 0710108272 dated27.5.ZOl5' for export of "Integrated Wiring Harness".

Sir,

Please refer to your letter dated I1.12.2015 forwarding the information on the subject
mentioned above.

2. In this regard it is stated that you have not provided the details of wastage involved in
the manufacturing process. You are requested to provide the same to enable further processing of
the proposal.

2、 Ⅲ

{hri Pradyumna Sahu
FTDO
O/o.DGFT
Udyog Bhavan
Ncw Dclhi

枷 編
Scientist'B'

w.r.t.DGF「 U.0。 No.01/81/50/AM15/DES― I1/42 dated 28.7.2015

-50´

ELECTRONICS NIKETAN
6,CoG.0。 COMPLEX
NEW DELⅢ ‐110003
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2310212016 - Case No. 6/23181 (M/s Jainson Cables India Pvt. Limited)
(Advzince Authorization No. 0810135611 dated 03.07.20f 5)

Firm may be asked to submit the following information:

1. Voltage rating of cables
2. Size of conductors in cables alongwith quantities of cables in Kms., conductor size

wise.
3. Detailed calculations for the requirement of import item, conductor size wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

6. Total requirement of raw material, export product wise, in a tabular form

Norms committee may take a view

´  =Ls,レ ′′

`(S.K.Jain)
Development Ofrlcer

Norms Committee II
E〉IPP No.12/14/2016-TSW/51 dated 23/02/2016
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Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 3110065614 dated 28.8.15 in respect of M/s Industrial Metal
powders(l) Pvt Ltd.

Norms may be fixed as follows:-

r Import may be allowed for 633.04 MT inclusive of 12Yo wastage after
affecting 20Yo recovery for scrap.

This issues with the approval of Director (ME)

“
瘍 中
AD(ME)

♂

Shri P.Sahu、 FTDO,DGFT Udvog Bhawan Ncw Delhi
ID note no TL-13024/22/2016-MMM&A― DCMSME dated 27.01.16

-52´
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DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC ⅣIeeting dated 23/02/2016-Case No. 7/17/81(Ⅳ 1/S Peshwa Engineering&Wire
Company)(Advance Authorization No.5210041627 dated 07.09.2015)

Advance Authorisation may be ratified as under :

1. Net weight of export item may be specified as 46816 Kgs.
2. Word "Relevant" may be prefixed with the description of import item and its quantity

may be allowed as 47284 Kgs. as 1.01 Kgs./Kg. content in the export products.

3. Import item at Sl. No. 2 may be allowed as per packing policy.

Nonns comrnittee Fnay take a view

Norms Committee Ⅱ
E)IPP No。 12/14/2016-TSW/62 datcd 23/02/2016

′
´

(S.K.Jain)
Development Officer

4  
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・
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Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 22l}Ol53l2 dated 17.09.15 in respect of IWs Cosmo Ferrites Ltd.

The following needs to be clarified:-

Detailed technical note on manufacturing process including the relevant flow sheet

Weight of each export product.

Weight of each of the imported and indigenous input, separateiy for each product, for the

purp-or. of material balancing. Net weight (Gross weight minus wastage) for each

imported and indigenous inpuiin the export product may be indicated. Net weight along

wiih details of othir importid inlut to be used in the resultant product and sought to be

imported/procured from sources other than the license, if any, may also be indicated.

Size and specification including grade, composition, range, thickness etc of the items

proposed for import.
. Composition, dimensions of the export product.

e Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials,-wastages claimed at each stage of manufacturing with complete

justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME).

4rz-r-21,'

(K.S. Sodhi)
AD (ME)

Shri P.Sahu、 FTDO,DGFT Udvog Bhawan New Delhi

ID note no TL-13024/36/2016-MMM&A― DCMSME dated 12.02.16
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Government of lndia
I\1,nistry of Communications & lT

Department of Telecommunications
(lnvestment Promotion Cell)

Sanchar Bhawan,
20 Ashoka Road, New Delhi - 110001

Office Memorandum

Subject: Request for modification of norms in respect
Authorization No 0310613547 dated 01-02.2011 ot
Toubro Limited reg.

Of

M′s

4R- 
'79<-

29 2 /6

Advance
Larsen &

The undersignecl is directed to refer to the DGFD's lD Note No.

01/81/50/0009/AM'12/DES ll/65 dated 12 102015 forwarded therewith the petition

dated 26.12.2014 of M/s Larsen & Toubro Limited for comments of this Department.
The comments have inter-alia been sought on the following points which concerns

this Department:

Condone requirement of obtaining experimental license to the already
exported SATCOM Unit
Ratify quantity of item no. 4 to read as'1 set'instead of 1 Nos-

2. As regard to the point (i). it is to state that for already exported SATCOM unit'

the condonaiion of obtaining experimental license does not arise. As regard to point

(ii), this Department has issued the corrigendum (copy enclosed) and rectified the

l D No l5-O8t2011-lP dated 04 04.2012

This has the approval of Joint Secretary (T).

Encl:. As above. N

&^.>
(Rahul Dwivedi)

Under Secretary (lP)
Tele.23713715

4l*t

DoT'sl.D No.15-08′2011-lP dated 09 02 2016
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Government of lndia
MinistrY of Communications & lT

Department of Telecomm u n ications
(lnvestment Promotion Cell)

Sanchar Bhawan,
20 Ashoka Road, New Delhi - 110001

CORRIGENDUM

subject: Ratification of norms in respect of Advance License No. 0310613547

dated 01.02.2011 - case of M/s Larsen & Toubro Ltd., Mumbai'

Kindly refer to this Department's lD Note of even number dated 04.04.2012 on

the above subject and to say that the Quantity of sl. No 4 (ltem- SATCOM ANTENNA

& RF SUB SY'STEMS) aI paa 2 of the said lD Note may be read at "1 set" instead of

said rectification may be read as under:

・Ｓ

・４

No ltems I

] snrcou ANTENNA & RF suB sYSTEMS i

2. All other contents of the above referred lD Note dated 04.04.2012 will remain

unchanged.

ふじ・
(Rahul Dwivedi)

Under Secretary(lP)
Teie.23713715

Quanuty(in Nos.)

ri Pradvumna
DoT's:.D.No 15‐ 08/2011-!P(i)dated 09 02 2016
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Government oflndia
MiniStry of COmmuniCatiOns&l丁
Department of Te:econlrnunicatiOns

(:nVeStrnent POliCy Section)
Sanchar BhaWan,

20 AshOka Road,New Delhi‐ 110001

SuЦeCt MI需器肌∫:糧2乱 lT=:『。島′∫:I理露&電器:譜 :

Mumbal.

02∝ .男1丸nttttte晨1誕:££ょぼ

鮒朧 J職爵獅
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2. For the manufacture
raw materials:

of above export items, applicant has requested following

壺鸞T樹りi簾1鷲壺l礎

考l詰颯器町七::糠1∬思鵬摺ざЪ面。ddたwm。耐に

This has the approval of Additional Secreta.ry (T)'
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Under Secretary (lP)
Te|e.23036774

シヽ

Item Name
1200-501

SATELI丁E COMMUNICAT10N EQUIPMENTS
003-1100-501

SATELI丁E COMMUNICATION EQUIPMENTS

auantitY (in Nos.)

∨Ms SYSTEM
赫
SLM 5650A MODEM

POWER METER
fu-wrn SENSoR

FIXED A丁丁E型墜量望墜型壁

仰夕紫計
〆

切

DoT'Si.D口 No.15‐ 08′2011‐lP dated 04.04.2012
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No.7t49t2O14-TSW l)/

DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Advance Authorization No.0910057813 dated 04-10 -2013 - M/s. Kiran Udyog.

Ref: DGFT U.O. No. 01\A1\SO\4S1IAM-14/DES-2

The case has been examined and the firm has asked wastage ol 2-3o/o which appears to bereasonable. Taking consideration of production/ consumption figures proviled by the firm, followinj noiri 
"r"recommended :-

Export ltem No.l : silicon Elastomer coated Fibre Glass sleeves

Quantity: 49166.60 Kg.

lmport Items :

S,No. Item description Quantlty
recommended
(Kg〕

Fibre Glass Bradinq 2949990
2 EIastos‖ LR 6250 F 2089580
3 Elastosil Cross Linker 525 626.75

Export ltem No.2

Quantity :

lmport ltems :

Acrylic Resin Coated Fibre Glass Sleeves

9000 00 Kg

Export ltem No.3

Quantity :

lmport ltems :

Fibre Glass Tape

12015 00 Kg

[hls has apprOval of TA(Bf

(Nand Lal)
Consultant
12‐02¨2016

Shri Pradvumna Sahu
FTDO. DES.!I. DGFT.

I
t

Copy to :- Shri S.K. Jain, DO, tpp.

ヽ
'ぜ

:`ti.1.
驚RI:描∫罵:殺鷹"・

S.No. Item description Quantity
reconlmended
(Kg)

4 Fibre Glass Bradinq 450000
5 PCAE… 279 M Acrylic Emulsion 495000

S.No. Item description Quanttty
recommended
(Kg〕

6 Fibre Glass Yarn 12375.45
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ハ Governmcnt oflndia
Ministry of Micro Small&Medium Enterpriscs

Offlcc Ofthe Devclopment Comlnissioncr

Mcchanical Division

30(224)/14-ME

SuttCCt:AA no 0510391350 dated 25.09.14 in rcspect Of M/s Friction Metal Fibres.

Norms may be nxcd as fo1lows:¨

Total wcight ofexpOrt productrnay bc amendcd to 536.25 MT.

httJttl:ぶ
i増跳
flc壺
鶴 電[(c‰

'Ю

Wd br餌 .5 MT hchs市 cJ■ 8%

ImpOn Of sn0 2 of■ cms OfimpO■ may bc a1lowcd@upto S%Of FOB valuc.

This issucs with the approval of Dircctor(ME)

●
　

　

０

て

````:」

力ち11・

(K.S.Sodhi)
AD(ME)

Shri P.Sahu.FTDO.DGFT Udvott Bhawan New Delhi

O/o The DC(MSME)ID notc n0 30(224)/14¨ ME datcd 22.02.16

嘱 鱗 驚瓢 “
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ヘ Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(226ソ 14-ME

SutteCt:AA no 0510389786 datcd 18.07.14 in rcspcct Of M/s FricdOn Mctal Fibrcs.

Norms may be nxed as fOHOws:_

O  Total、 veight Ofexport productrnay bc amcndcd to 468 MT.
●  IInport may bc aHOwcd fOr 474 MT inclusivc Of l.3% wastagc a■ er affccting 500/0
rccovery lor scrap.

This issucs with thc apprOval of DircctOr(ME)

(K.S.SOdhi)
AD(ME)

Shri P.Sahu.FTDO,DGFT UdvOg Bhawan New Delhi

O/o Thc DC(MSME)ID note no 30(226)/14-ME dated 22.02.16
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Departllllent of lndustrial PoliCy“ &PromOtiOn

(TSW)

温iWlittttttW:」l麟:4N:lt‰雛淵;・
ndd SAW Hmttd

Norms may be modifled as under:

潔 ‐ιク2
″

～

″ ´

づ ル′
化

1.

Norms committee maY take a view

つ
４

3.

4.

5.

(S.K.Jain)
Development Officer

Norms Committee II
iffisw/A/R-602 dated 2310212016

1'■ rl,:´ t'1`

■ヽ'r   ● .`   '
● ● ,1 ..′ 'll,
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Govemment of India
Ministry of Communications and Information Technology

Department of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex

New Delhi-I10003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance
Authorization No.3110061138 dated 22.11.2013 issued in favour of M/s. Williams
Controls India Pvt. Ltd. Pune.

Reference DGFT U.O. No. 0ll81l50l420lAM14lDES-Il/318 dated 20.3.2014 vide which
comments of this Department have been sought on the above mentioned application of M/s.
William Controls India Pvt. Ltd. Pune for for export of "Audio Special Effects Equipment
(Other)".

2. The FOB value of export is Rs.l14,097,129.88 (US$ 1,824,094.84) and CIF value of Import is

94,337,409.30 (US$ 1,508,197 .57).

3. The application has been examined in the Department of Information Technology from
technical angle. The items proposed for import are essential to assemble the export product. This
Department recommends ratification of norms of advance authorization as per enclosed

"Anenxure'A".
タ
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DIT U.Oo No.W-27/15/2014 dated 9.H.2015
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鼻餌締 `

医

#

SL No ln

DGFT Appl Pa rtNo ∪OM

Total Qty

calculated

Qty

Ap1lied in

DGF

Qtv
recomme

nded

1 1 34‐021-001PGCE
SQU
INCH 4719.858 151875 151.875

2 36-093-001PGCE 1ン ITRE 0.05775 058 0.05775
3 36-167-000PGECE I′ITRI 0.643815 0.66 0.643815

4 36‐ 187-001PGECE KG 0。 16275 0185 0.16275

5 36-310-001PGCE KG 10.137555 10.204 10.13756

6 36-345-001E KG 5.36475 5736 536475

38 7 36-421-001E 1ン I]ItE 79.887 79936 79.887

40 8 37-054-005PGECE 4ヽETER 10.098 10.14 10.098

42 9 38-004-045PGCE METER 767.97 780 767.97

44 10 38‐004-049PGC[ M ETER 774 780 774

46 38-016-005E N/1111 ER 4.758 4.8 4.758

52 14 39-227-070E (,RAM 1281.24 1281135 1281.135

54 Ｅ
υ 63-005-004E NUⅣBER 600 900 600

56 63-053-121E NUMBER 1950 1950 1950

64 17 83181190E 刈 MBER 149874 146430 146430

66 18 63-193-002E NUMBER 156 507 156

68 19 63-193-120E NUンIBER 156 507 156

70 20 64-007-054巨 NUMBER 17055 8988 8988

73 う
４ P300783/10KE 測 NIBER 17160 17955 17160

75 23 P300990E NUMBER 525 1726 525

77 24 P301197E NUlνlBER 18000 4500 4500

79 ｒ
υ
う
４ P301198圧 ヽUヽ4BER 18000 4500 4500

０
０ 26 P301200E 測 NllBER 18000 4500 4500

83 27 P301721E NUMBER 18000 4500 4500

88 28 P301729E NUM13ER 61182 65299 61182

90 29 P301787/10KE NUMBER 18000 18000 18000

92 30 P301821巨 測 MBER 18000 4500 4500

94 P303240E NUMBER 105 254 105

97 33 P303364E NUⅣIBER 9751.5 9752 9751.5

99 37 P303584E NUMBER 3000 4425 3000

106 38 P304703E NUⅣIBER 53352 53651 53352

112 39 P305384圧 NUMBER 24819 26207 24819

116 40 P305385E NUⅣIBER 22005 22080 22005

118 43 P306430MK2E NUMB13R 156 507 156

121 44 P306649E NUMBER 630 995 630

124 45 P307528E NUMBER 19005 19193 19005

128 46 P307619E NUNlBER 17880 17955 17880

130 48 P307643圧 ヽUMBER 18000 4500 4500

132 49 P307648/50KE 曲 IBER 4950 5250 4950

137 50 P307649/10KE NUMBER 30126 30126 30126

140 P307650/10KE MJNIBER 19503 19803 19503

142 53 P307682E NUMBER 18000 4500 4500

149 54 P307766E Ⅷ IBER 59025 59060 59025

151 に
つ
に
つ P308012E NUMBER 7383 7383 7383

153 56 P308148/10KE NUMBER 7383 7383 7383

155 57 P308212E NUMBER 2898 726 726
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#

SL No in

DGFT Appl PartNo UOM
Total Qty

calculated

Qty

Apllied in

DGF

Qty

recOmme
nded

296 135 P63114E 曲 IBER 17055 18516 17055
298 136 ro6o16ヒ NUMBER 1014 507 507302 137 ro661/ヒ NUシIBER

NUMBER

NU●lBER

43656 34256 34256304 138 P63537E
4950 2700 2700306 140 P63622/4E
4950 1313 1313308 141 υ0000/Aに NUMBER 10098 3762 3762310 145 P63662E NU予IBER 105 28 28313 147 P63705圧 NUヽ4BER 33558 26561 26561318 148 ∠U/bヒ 測 MBER 70536 66951 66951321 149 SA303780E NUヽ4BER 3054 4425 3054●

● 150 0ハOU000U/刊 ヒ NUIIIBER 4950 1238 1238326 152 SA307828E NUヽ4BER 17160 18710 17160328 153 0ハ6UObb4ヒ Wン IBER 1950 488 488330 156 SA310898E NUMBER 10098 2524 2524332 157
剛 ンIBER 525 132 132334 158 NUMBER 2898 1672 1672
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